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and trucks, but with airlines because safety is paramount. What I have been thinking is to have a 

separate Railway Safety Board. And, this is not any kind of a policy matter; this is just an idea 

because like Mr. Rudy, I am also a flier and I have taken some technology from there, and there is no 

doubt about it. If we can have an independent Railway Safety Board, what are they going to do? We 

are going to have experts, not necessarily in-house experts. There are lot of Railway Board Chairmen 

who are retired. There are lot of expert people in this country. We are going to analyse various 

accidents in the Railway system. Why are they happening? How do we get out? Analysing and 

providing advice regarding accidents will be one function. There are lot of things. I don't want to go 

into all of them. 

Lastly, Sir, there are three areas to make travel very safe - identification of risk, safety 

management system, mitigating the risk of the safety. These are the three broad parameters. If the 

hon. Members support - - I am again quite glad and happy that they are all, on board, with me - we 

are going to make sure that between, perhaps, Kolkata and Delhi, why should it not take only five 

hours? Why should it take seventeen hours? Between Delhi and Jaipur, why should it take four 

hours? It can be covered in one hour safely. We talked about Japan. Japan has the technology. 

Definitely, it has the technology. India has the brains. Please understand, all our IIT students, all our 

IIM students are there. India is full of knowledge and full of brains. We have to develop this in-house 

as well. All I need from you, hon. Members of Parliament, is a huge support. Let's take the Railways 

to the fourth generation so that this country can give one of the best railway systems the world has 

ever seen. Thank you, Sir. 

MR. DEPUTY CHAIRMAN: Now, we will continue the Short Duration Discussion on the 

situation arising out of growing incidents of terrorism in the country with special reference to recent 

blasts in Mumbai on 13th July, 2011. वीर िसह जी, कल जहा ंटटाप िकया था, वही सग शु� कीिजए। शु� सग 

शु� मत कीिजए। 

______ 

SHORT DURATION DISCUSSION 

The situation arising out of growing incidents of terrorism in the country with special reference to 

recent blasts in Mumbai on 13th July, 2011 

�ी वीर िसह (उ�र �दगश): धपयवाद उपस्ापित महोदय। कल सदन मे दगश मे आतंकवादी घटना सग 

सबंंिधत िवषय पर चच� हो रही थी, उसमे मगरी बात अधूरी रह गई थी, आज आपनग मुझग बोलनग का पुन: सुअवसर 

िदया है। 
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�ी उपसभापित: वही सग शु� कीिजए। 

�ी वीर िसह: मापयवर, जैसािक आप स्ी जानतग है िक के् सरकार की कमजोरी का फायदा उठाकर 

आतंकवादी अतंर�ष्ीय सीमाओं कग  राटतग दगश मे �वगश करतग है और आतंकवादी वारदातड़ को अजंाम दगतग है। इसकग  

िलए अतंर�ष्ीय सीमाओं कग  साथ-साथ दगश सग लगग समु्ी तटड़ को ्ी सुरिकत िकया जाना अतयतं आवशयक है। 

मापयवर, बी.एस.पी. कग प् सरकार का धयान इस तसय की ओर लगातार आक�षत करती रही है, परंतु के् सरकार 

�ारा अ्ी तक दगश की सीमाओं सग होनग वाली घुसपैठ को पूरी तरह सग रोकनग का कोई �यास और सही कदम नही 

उठाया गया है, िजसकग  कारण दगश मे आतंकवािदयड़ की घुसपैठ लगातार जारी है। मापयवर, आप स्ी अवगत है 

िक 26 नवमबर, 2011 को मुंबई मे हुई आतंकी घटना को अजंाम दगनग वालग आतंकवादी इसी राटतग सग आए थग। 

बी.एस.पी. लगातार के् सरकार को, के्ीय खुिफया िव्ाग को और सि्य करनग, इसग और अिधक सकम तथा 

�्ावी बनानग कग  िलए सुझाव दगती रही है, परंतु अ्ी तक इस िदशा मे कोई खास कायर नही हुआ है। 

मापयवर, मै आपको यह ्ी बताना चाहता हंू िक िसफर  सखत कानून बनानग सग ही कग प् सरकार आतंकवाद 

पर �्ावी अकंु श नही लगा पाएगी और न ही इससग आतंकवाद �कनग वाला है। जब तक दगश की अतंर�ष्ीय 

सीमाओं पर पुखता इपतजाम नही होगा, तब तक आतंकवादी घटनाए ंहोती रहेगी। 

मापयवर, यह सवरिविदत है िक आतंकवािदयड़ कग  पास अतयाधुिनक हिथयार एवं उपकरण है, िजनका सामना 

करनग मे हमारग सुरका बल सकम नही है। बी.एस.पी. कग प् सरकार को इस तरफ अिवलमब धयान दगनग की सलाह दगती 

रही है। कग प् सरकार को दलगत राजनीित सग ऊपर उठ कर हर राजय को आधुिनक असलहड़ की वयवटथा कग  िलए 

तुरंत उिचत धनरािश अथवा िवशगष पैकग ज दगना चािहए। अिधकाशं राजयड़ की मौजूदा िव�ीय �टथित ऐसी नही है िक 

वग पुिलस बलड़ को सुस�जजत करनग कग  िलए आधुिनक हिथयार एवं उपकरण अपनग ससंाधनड़ सग खरीद सके। 

मापयवर, उ�र �दगश की बहुजन समाज पाट� सरकार नग अपनग लग्ग चार वषर सग अिधक कग  कायरकाल मे 

इस समटया सग िनबटनग कग  िलए गम्ीर �यास िकए है। इसकग  िलए नवमबर, 2007 मे ही �दगश मे आतंकवादी 

िनरोधक दटतग का गठन कर िदया गया था, िजसग आतंकवादी अि्सूचनाओं कग  सकंलन, इससग जुड़ग अि्योगड़ की 

िववगचना और उसकग  िवचारण कग  िलए पूरी तरह उ�रदायी बनाया गया है। 

मापयवर, राजय सरकार �ारा मौजूदा समय की चनुौितयड़ सग िनबटनग कग  िलए पुिलस बल को सु�ढ़ करनग कग  

िलए अनगक कदम उठाए गए है। �दगश कग  स्ी थानड़ का उवचीकरण करतग हुए इनकी कमान इंटपगकटर रैक कग  

अिधकारी को सौपी गई है। साथ ही थानड़ मे पुिलस बल की कमी को दगखतग हुए स्ी शहरड़ तथा �ामीण थानड़ कग  

िनयतन मे बढ़ो�री की गई है। 
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(उपसभाध्त (�ो. पी.जे. कुिर्ा) पीठासीा हुए) 

इसकग  साथ ही एन.सी.आर., नकसल �्ािवत कग� और ्ारत-नगपाल सीमा सग सटग जनपदड़ कग  पुिलस बल मे 

्ी समुिचत वृि� की गई है। राजय सरकार नग ऐितहािसक िनणरय लगतग हुए पुिलस बल मे 2 लाख 4 हजार सग अिधक 

नए पदड़ का सजृन िकया है तथा 35 हजार पुिलस क�मयड़ की ्त� की गई है। इसकग  अलावा वतरमान मे 

पुिलस/पी.ए.सी. आरिकयड़ कग  41 हजार 440 पदड़ की ्त� की �ि्या �ारम् की गई है। 

मापयवर, राजयड़ मे कमाडंो, बी.डी.डी.एस. तथा अि्सूचना समबपधी िविशषट �िशकण सुिवधाए ंसुल् न हो 

पानग कग  कारण इसकग  िलए कग प्ीय एजेिसयड़ पर िन्रर रहना पड़ता है। अत: आतंकवाद कग  ��षटगत उ�र �दगश 

सरकार �ारा िकए गए �यासड़ को दगखतग हुए �दगश कग  पुिलस बल को �िशकण िदलानग कग  िलए कग प्ीय �िशकण 

एजेिसयड़ सग अिधक सग अिधक सीटे उपलबध कराई जानी चािहए। 

मापयवर, �दगश सरकार िवि्पन फॉरग�पसक जाचं सुिवधाओं कग  िवकास पर ्ी धयान दग रही है ओर उसनग 

कग प् सरकार सग अनुरोध िकया है िक जब तक �दगश मे आधुिनकतम फॉरग�पसक जाचं सुिवधाए ंनही िवकिसत हो 

जाती, तब तक �दगश की डगिजगनगटगड सटंथाओं, जैसग ए.टी.एस., एस.टी.एफ., एस.आई.टी. आिद को 

सी.एफ.एस.एल. मे फॉरग�पसक जाचं की सुिवधा �ाथिमकता पर उपलबध कराई जाए। 

मापयवर, �दगश सरकार नग एन.एस.जी. कमाडंो की तजर पर दो हजार कमाडंो बल ्ी तैयार करनग का 

िनणरय िलया है, िजसकग  िलए उ�र �दगश मे एक कमाडंो ्गिनग टकूल बनाया जाएगा। 

मापयवर, उ�र �दगश सग लगी नगपाल की लग्ग 600 िकलोमीटर सग ्ी अिधक लमबी अतंर�ष्ीय सीमा पर 

सचंािलत एस.एस.बी. कग  51 बॉडरर आउटपोटट कग  जवानड़ कग  तविरत और सुगम आवागमन कग  िलए सीमा कग  िकनारग 

पककग  सड़क िनम�ण की आवशयकता है। इस सबंंध मे ्ारत सरकार कग  गृह मं�ालय मे अनगक बार चच� हुई है। 

कग प् सरकार की अपगका कग  अनुसार �दगश सरकार नग लग्ग 1503 करोड़ �पयग की एक पिरयोजना कग प् 

सरकार को �गिषत की है, िजसकी टवीकृित अ्ी तक नही दी गई है। इस कारण नगपाल सग अपतर�ष्ीय आतंकवादी 

उ�र �दगश कग  राटतग दगश मे �वगश कर जातग है। टपषट है िक कग प् सरकार आतंकवाद को रोकनग कग  िलए िबलकुल ्ी 

गं् ीर नही है, इसी कारण नगपाल सग लगी सीमा पर सुरका वयवटथा कड़ी करनग तथा उ�र �दगश मे एक एनएसजी 

हब टथािपत करनग सबंंधी उ�र �दगश कग  �टताव पर वह कोई िनणरय नही लग रही है। 

मापयवर, आप स्ी लोग जानतग है िक कग प् सरकार नग मुमबई मे हुई आतंकवादी घटना कग  बाद िबना राजय 

सरकारड़ कग  परामशर कग  राष्ीय जाचं एजेसी (एनआईए) कग  गठन का िवधगयक आनन-फानन मे पािरत कर िदया, 

जबिक इसकग  िलए बगहतर होता िक राजय सरकारड़ का ्ी अि्मत �ापत कर िलया जाता। 
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मापयवर, बहुजन समाज पाट� की सरकार नग आतंकवादी गितिविधयड़ पर �्ावी अकंु श लगाया है, इसकग  

अलावा राजय सरकार �ारा आतंक िनरोधक दटता गिठत िकया गया है, िजसकग  माधयम सग अनगक आतंकवािदयड़ की 

िगरफतारी मे अपय �दगशड़ की सरकारड़ को सहयोग �दान िकया गया है। बीएसपी सरकार आतंकवाद कग  िखलाफ 

कग प् सरकार को पूरा सहयोग दग रही है, लगिकन दु:ख कग  साथ कहना पड़ रहा है िक यूपीए सरकार आतंकवाद कग  

िखलाफ उ�र �दगश को सहयोग दगनग मे आनाकानी कर रही है। 

�दगश मे कानून �ारा कानून का राज टथािपत करनग को बीएसपी सरकार नग सव�वच �ाथिमकता दी है, 

िजसकग  कारण अवछग पिरणाम सामनग आए है। 

उपसभाध्त (�ो. पी.जे. कुिर्ा): वीर िसह जी, आपका टाइम खतम हो गया है। 

�ी वीर िसह: मापयवर, मगरग �ारा तथा बहुजन समाज पाट� �ारा जो सुझाव िदए गए है, मै माननीय गृह मं�ी 

जी सग िनवगदन क�ंगा और यूपीए सरकार सग ्ी आ�ह क�ंगा िक इन सुझावड़ पर गं् ीरता सग िवचार करे, िजससग 

दगश मे आतंकवादी घटनाए ंरोकी जा सके। धपयवाद। 

SHRI MOINUL HASSAN (West Bengal): Thank you, Sir. It is a discussion on terrorist activities 

in the country which is a great threat before the internal security of our country. This discussion has 

special reference to the 13th July incident that happened in Mumbai. At first, I would like to say that 

our party always condemns this type of heinous activity or incident. In the sorry incident which 

happened in Mumbai on 13th July, 26 people died, 123 were injured and a huge loss to property took 

place. We have express, our concern to the bereaved families. At this point, I would like to say that 

all the time the issue of compensation was talked about. So, I would like to know from the Minister 

whether it is properly done or not. It is a fact that our party CPI (M) has always been against this type 

of activity wherever it happens, be it throughout the country as well as outside the country. 

My second point is this. Sir, on the floor of this House, on behalf of our party, we have 

repeatedly told that terrorists or terrorism has no religion, no caste and no creed. It was also proved 

after the assassination of the Father of the Nation, after the assassination of Mrs. Indira Gandhi and 

after the assassination of Mr. Rajiv Gandhi. Those who were involved in these three crimes, belonged 

to extremist groups. I am not in a position to take their name; everybody knows that. They have 

proved one thing that extremist groups, terrorists or Maoists are secular in the other sense. So, they  
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have no religion, no caste and no creed. In this perspective, I should say that we must display one 

board so far as terrorist activities are concerned, that is, zero tolerance board. But in this 

perspective, we must fight these evils unitedly. But where is the unity? 

Is there any unity in the Government? I read in the newspapers what the Chief Minister, the 

hon. Prime Minister and the hon. Home Minister said. I heard their press conference. They said that 

the Maoists are a great threat to our internal security. But the other partner, the second partner 

always asked where the Maoists were. I do not know whether they have changed their attitude after 

taking the charge of the office of the West Bengal or not. But it's happening throughout the country. 

Another thing is, after any incident what do the police do? The police indiscriminately arrest 

the people. The worst sufferers are the Muslims who are minorities. And it has been proved after the 

Malegaon blasts. 

Sir, because it is Mumbai related, I have before me one figure pertaining to Maharashtra. I 

would like to know about it from the hon.Home Minister. In Maharashtra, Muslim population is 13 per 

cent. But among the jail population of Maharashtra, 43 per cent belong to the Muslim community. 

We are told that many innocent people are arrested. If it goes on, and nobody stops this alienation, it 

will create an uneven situation throughout the country. 

When this type of incident happens, there are many agencies to tackle it. But when it actually 

takes place what is heard is 'lack of coordination'. What is the Ministry doing? It says, 'no idea' or 

'no report' or 'no information'. The Home Minister said before the Press that it's 'intelligence failure'. 

But after 26/11, many tools were announced to protect our country, to take care of the internal 

security of our country. One thing was NATGRID (National Intelligence Grid). With your permission, 

Sir, I would like to read out two-three lines. It says, "The National Intelligence Grid has been set up 

as an attached office of the Ministry of Home Affairs in April 2010. NATGRID will link databases for 

constructing actionable intelligence to combat terrorism and internal security threats. As such, 

NATGRID has been set up to create a facility that improves India's capability to counter internal 

security threats." But what is it doing? I came to know that it just got in principle approval two-three 

weeks ago. It shows lack of coordination, so far as the Ministry is concerned. 
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Sir, another point, which I would like to make, is this. I think that the Minister remembers that 

both the Houses discussed and passed two important Bills, namely, NIA and UAPA. They are Acts 

now. POTA was repealed. We have had some reservation over it. But we agreed to it because the 

Minister had told us that it's for the sake of national security. But he promised, while concluding his 

reply, that he would come back to this august House with the experience. What happened to that? 

Till date, we could not get time to share that experience concerning the two Bills which we passed on 

the promise or advice of the Minister. 

Sir, it is not merely a law and order question. We have repeatedly said that if we have to check 

internal security of our country, we have to take care of three factors. One is economic. Second is 

political. Third is ideological. We should squarely fight it out. I suppose the Government is a little 

complacent. 

Because after the Mumbai blasts on 13th July, like me, many hon. Members have heard one 

important announcement or observation from a leader of national prominence that 99 per cent of 

terrorism is already solved and only one per cent is left. It is a very bad timing. Sir, I am not going into 

details. Sir, the Government should clarify about the percentage matter, from top to bottom. 

I am again saying that unity is the main thing to combat the internal security problem of our 

country because it is our country. This great country, India, belongs to crores of people. So, it is our 

duty. Sir, my concern is this. When such incidents happen, I feel one sport event 'Go as you like' 

held in Delhi. Minister says one thing; Deputy Minister says another thing; intelligence adviser says 

one thing; and, the Prime Minister says another thing. So, it is not a sport event like 'Go as you like'. 

If it is going on, national security will be under pressure. So, through you, I would like to request the 

Minister that we must make a concerted effort. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude. Your time is over. 

SHRI MOINUL HASSAN: Sir, my last point is this. Yesterday, it was also asked: What is the 

root cause? I support it. But, it is a very wide question as to what is the root cause. Who will find it  
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out? Unitedly, we should find out the root cause. The Ministry and the Government are one of the 

piloting subjects or piloting sectors. But, I feel one thing. Please consider this. You are going to build 

up an Aero City very near to Terminal-3. I have seen a report regarding Terminal-3. I know that the 

Minister knows better. The Government has already permitted about 15 five-star hotels and one mall. 

What is the distance between the runway and the mall? What is the distance between the runway 

and these five-star hotels? It is barely 115 metres. Is it possible to maintain internal security of the 

country when you are doing this? 

Lastly, Sir, our State Minister knows very well. It is in a very limited area of three districts. It is a 

Maoist-affected area. So, joint action is taking place. Many people have lost their lives including 

farmers and common people. It is a threat to the internal security. We should act unitedly to solve the 

problem. Our Party, not only me but all, is in favour of the strong internal security of the country. With 

these words, I thank you. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Hon. Members, we have a number of 

speakers. Therefore, I request every hon. Member to stick to the time allotted to his party. 

Now, Shri Shivanand Tiwariji, not here. Then, Shri Tiruchi Siva. 

SHRI TIRUCHI SIVA (Tamil Nadul): Sir, the commercial capital of India has been repeatedly 

struck by terrorists since 1993. Mumbai has become the likely target of the terrorists because 

terrorists want to destabilise the booming economy of India and the status it is having as a rising 

power by way of rattling foreign investors and driving away the tourists. 

Each strike on Mumbai has raised international concerns about the security of India resulting in 

foreign tourists either abandoning or delaying their tour plan to India. The recent series of explosions 

in Mumbai have claimed 28 lives and severely injuring many other might have another objective. That 

is to divert international pressure to bring the Pakistan-based planners of the 26/11. Now, India is 

saddled with the responsibility of investigating another terrorist attack. Sir, the international profile of 

26/11 attack may decline, it may come down. It is a probability. Now the issue has taken a dimension 

of law and order to that of a national security. I would like to say, through you, some accusations 

were levelled against the Government. One is that the diplomatic stand vis-a-vis Pakistan policy and  
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the counter-terrorism activities have been put on a separate list. Experts have credited our 

Government for taking a historical stand in dealing with the extremists through a different mechanism 

by deploying heavy military forces and, at the same time, addressing grievances through 

negotiations. Another accusation was made that the Government has not taken any lesson through 

the previous experiences and not any steps were taken to combat terrorism. I would like to say, 

through you, Sir, again what are the steps the Government have taken so far. The National Security 

Guards whose commandos battled the terrorists in Mumbai during the 26/11 attacks, now have four 

NSG hubs each with an operational strength of around 250 personnel. As many as 20 temporary 

Counter-Insurgency and Anti-Terrorism Schools were being set up. Following 26/11, coastal security 

was also reviewed at various levels. Under the ongoing Coastal Security Scheme, 64 out of 73 

coastal police stations were operationalised. As many as 79 new battalions of the Central Para-

Military Forces were sanctioned since 2004-05; and a proposal for raising 38 additional battalions of 

the Central Reserve Police Force, including two battalions of women personnel were also 

sanctioned. The Unlawful Activities (Prevention) Act was amended and notified. A model Police Act, 

drafted by an expert committee in 2006, which provided for well defined duties and responsiveness 

and sensitivity of the police towards public and accountability to rule of law, was sent to the States 

for consideration. 

Many States - when we were ruling in Tamil Nadu - including Tamil Nadu, Bihar, Assam, 

Gujarat, Chhattisgarh and Haryana-have amended the Police Act or framed new Police Act. Along 

with all other things, including police forces, including two battalion of women personnel are the 

results of all these steps? I would like to say, it is not out of place to mention here that in 2001, the 

fatalities due to terrorism was 5,839. In 2009, it declined to 2,232. In 2010, it came down to 1,902. 

This year, 2011, currently till February 117 plus 28 whom we lost in the recent bomb blasts. I am not 

trying to defend that the numbers have declined and that everything is all right. As the Railway 

Minister has said, not even one death should take place because of the terrorist activities. 
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I would like to submit, through you, to the hon. Minister that there was a shocking admission 

by the Chief Minister of Maharashtra State that the Government was not able to purchase 500 CCTV 

cameras which is the recommendation of the Ram Pradhan Committee to look after the security 

lapses of 27/11; and the scheme is still pending with the Central Government for approval. The Chief 

Minister has also said that he was totally deprived for 15 minutes and that deprived him of acting 

immediately. 

That has to be looked into. 

Another proposal relating to telecommunication, which would help even at the time of crisis, 

whatever may happen, is still pending with the Government. The Central Government should, 

realising the active and crucial role played by the State Government, address these issues. 

So, my submission to the hon. Home Minister and to the Government is, at any cost, we 

should not let the bombers drive home their message that India, despite its being a rising 

international power, is not able to control the terrorist attacks and that they have more potential by 

undercutting the flagging credibility of the Government. I submit to the Home Minister and the 

Government that stringent and strong punitive and preventive action must be taken against the 

perpetrators or those who commit such crimes, and send out the message and reassure the people 

of this country and the international community that India is totally and completely intolerant to any 

such crimes; and anything done to disrupt the sovereignty and the national security of India will not 

be tolerated. Severe action must be taken against such persons, whoever they may be, wjth strong 

hands. Thank you. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you, Shri Tiruchi Siva. Dr. Yogendra P. 

Trivedi. 

DR. YOGENDRA P. TRIVEDI (Maharashtra): Thank you, Sir. Yesterday, we had a very good 

opening from Dr. Manohar Joshi who narrated the events that had taken place and the terrorist 

attacks one by one. I also made some chronological data. I find that from the beginning of this 

century we have 33 terrorist attacks and the last one was in Mumbai on 13th July. I particularly  



 309 

remember it because it was at the Opera House and every day I passed through the area when I went 

to my office. This has become almost a common thing. The people in Mumbai or the people 

elsewhere in the country are resilient. Are they resilient or are they helpless? They have no other go. 

They have to go for their work; they have to earn their wage. They have to work and they go for that, 

but not because they are resilient or they don't mind. Many people in Mumbai, when they get out of 

their homes, are not sure whether they will be able to return home safe and sound. Why is this 

happening? 

Sir, it is the primary duty of the State to protect the citizens from internal violence just as from 

foreign invasion. It is not happening in our country. Why is it that we are so soft? Why is it that we are 

so vulnerable? We found the other day that a ship landed near Versova in Mumbai. One wonders 

what our naval personnel and coast guards were doing! How can such a ship come right up to the 

shore? Let us imagine that there was a nuclear device inside the ship. The whole city would have 

been in jeopardy. How can a ship, breaking all the naval barriers, come right up to the coast of 

Versova? I think that it is something which we have to think about. Probably, we are too soft about 

the whole thing. Fortunately, our Home Minister, who is well versed in law, knows that the courts are 

moving very slowly. After the arrest, there are years of trial. Very often, except in extreme cases, 

bails are granted almost for asking. You will be surprised, Sir, to know that, when journalist Dey's 

murder took place in Mumbai, most of the contract killers were people who were already convicted; 

but they were on bail. Now when these things happen you must have a second look at our legal 

system. We in this House are here primarily for the purpose of legislating. 

Let us look at our legislative system and find out whether something can be done about the 

procedure in courts. We find that the trial takes years; thereafter, there are voluminous judgements 

running into so many pages. There is a first appeal and then the second appeal. If there is a big 

sentence, then there is confirmation. All this procedure takes a long time. In the meanwhile, you 

know about the people who are in jail. Our jails are not particularly very bad; they are quite cozy too. 

It was mentioned that Kasab - who was almost found by everybody and there were several  
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witnesses, still that trial went on for years - was provided biryani in the jail. I think this is something 

which shows that we are too soft. We are trying to show the world that we are the people who are 

very law-abiding; we are the people who have great honour for the dignity of a man. But does the 

world care? We must take some illustration, some example from what is happening in the United 

States. The United States had a terror attack. Thereafter, they became quite strict and there has not 

been a single such terror attack there. So we must try to understand the situation. There must be a 

speedy trial; there must be quick conviction and the treatment in jail should be as people deserve to 

have that in jails. We are here to legislate. One should bear in mind that we have first appeal, then we 

have second appeal to the High Court and then the third appeal to the Supreme Court. Can we not 

do away with all these matters where terrorism is involved once and for all? After the conviction, if 

there is an appeal only to the Supreme Court, the appeal to the High Court can be avoided. So one 

ladder, two or three year's time which we spend in the first appeal, can easily be avoided and from 

the conviction, if a man is so convinced, he can go only to the Supreme Court. We must give a close 

thought to it. I personally believe, we should give more investigative powers to the police. It is very 

surprising. In the city of Mumbai, I am connected with an organization, the Indian Merchants' 

Chamber. We had offered to the State Government Rs. 200 crores for close circuit TVs. But look at 

the bureaucratic approach. When we offered close circuit TVs to be put throughout the city of 

Mumbai, because of some bureaucratic involvement, that offer was rejected. Today we have no clue 

about the people who had gone and planted these bombs in Zaveri Bazar, Opera House and Dadar. 

So, I believe that we have to move with the time. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude. 

DR. YOGENDRA P. TRIVEDI: Sir, I will take two minutes more. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have already taken one minute more. So, 

take one minute more. 

DR. YOGENDRA P. TRIVEDI: I am only saying one thing that Parliament is a place where we 

legislate. Let us do away with one ladder altogether; from conviction stage, go to the Supreme Court 

if you have got a case. Somehow or the other, we must put some fear in the mind of the terrorists. I  
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am making a suggestion. The moment there is a terror attack, one terrorist who is waiting on death 

row and whose mercy petition has not been disposed of for a number of years, he should 

immediately be hanged so that the person who is on the death row will tell the terrorists that 'please 

don't do the terror attacks because my life is in danger.' Something should be done. Mercy petitions 

are not disposed of for years together. We must think about it. We are a soft State; we are too 

vulnerable; anybody can come and do anything. Thirty-three attacks in ten years is something which 

is unimaginable. I think the Home Minister, who fortunately is a very eminent lawyer, will be able to 

apply his mind and put a legislative process by which people outside, the terrorists, the killers should 

not feel that India is a soft place where they can go, commit a crime, go in jail, wait for ten years, file 

a mercy petition and then once again remain happy. Thank you very much, Sir. 

उपसभाध्त (�ो. पी.जे. कुिर्ा): �ी महगप् मोहन जी। ...(व्ववाा)... सुिनए, आपकी पाट� का टाइम तीन 

िमनट है, आप पाचं िमनट बोल लीिजए। 

�ी महेन� मोहा (उ�र �दगश): उपस्ाधयक जी, 13 जुलाई, 2011 को मुमबई कग  चगहरग पर एक बार िफर 

कािलख पुती। उस िदन जो आतंकी हमला हुआ, उसनग 26 नवमबर, 2008 को हुए हमलग की याद िदलाई और उसकग  

बाद हमनग कया arrangements िकए थग, एक तरह सग हमारी सारी पोल खुल गई िक ऐसग कोई ्ी arrangements 

वहा ंपर नही थग, जो इस हमलग को रोक सकतग थग। 

महोदय, 12 माचर, 1993 कग  बाद 14 बार मुमबई पर हमलग हुए है। हमे यह सोचना चािहए िक आतंकवादी मुमबई 

पर ही हमलग कयड़ करतग है? मुमबई हमारग िबज़नगस की राजधानी है, मुमबई हमारी इकनॉिमक कैिपटल है और वहा ं

पर ऐसग हमलड़ कग  माधयम सग आतंकवादी कग वल यह सदंगश दगना चाहतग है िक इस दगश मे पैसा मत लगाइए, इस दगश 

कग  अदंर कोई योगदान मत दीिजए, िजससग दगश आगग न बढ़ सकग । 

इसी सबंंध मे मनैग दगखा िक अमरीका कग  Santa Monica : Milken Institute की एक िरपोटर है, िजसमे कहा 

गया है िक आतंकवाद की एक घटना कग  कारण 0.75 परसेट तक जी.डी.पी. �ोथ �क जाती है। यही कारण था िक 

जब इज़राइल मे 2001 सग 2003 कग  बीच आतंकवाद चल रहा था, तो वहा ंकग  आ�थक िवकास मे 10 �ितशत की कमी 

आ गई थी। हमारग यहा ंबराबर आतंकवाद बढ़ता चला जा रहा है, इसका सबसग बड़ा कारण यह है िक हमारग यहा ं

आतंकवािदयड़ कग  मन मे कोई ्य नही है। जैसा अ्ी हमारग साथी ि�वगदी जी नग कहा िक िन�शचत �प सग हमे 

आतंकवािदयड़ कग  मन मे वह ्य पैदा करना होगा िक अगर आप आतंकवाद कग  राटतग पर आतग है, तो आपको कड़ी 

सग कड़ी सज़ा िमलगगी और उसका िडसीज़न बहुत जलदी होगा। इसकग  िलए ज�रत हो तो Fast Tract Courts बनाए  
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जाए,ं तािक उनमे तुरपत conviction हो और दोषी लोगड़ को सज़ाए ंदी जा सके। यग मस� िपटीशंस का pending 

पड़ा रहना ठीक नही है। अगर हम इस तरह सग काम करेगग, तो िन�शचत �प सग हम इस दगश सग आतंकवाद को 

समापत नही कर सकेगग। 

उपस्ाधयक जी, कल मगरा एक अनटटाडर �शन था, िजसमे मनैग पूछा था िक आतंकवाद को रोकनग कग  िलए 

हम कया कायरवाही कर रहग है? मुझग इसका जवाब िमला है। मगरा �शन था िक - "Whether Government had 

proposed to set up National Counter Terrorism Centres." The reply is "Yes, Sir. However, no final 

decision has been taken on the constitution and structure of the proposed National Counter 

Terrorism Centres." Our hon. Home Minister is competent enough; when he can finish off terrorism 

in Punjab, he can finish off terrorism in the whole country. I would like to know from him as to why he 

is not in a position to deliver the thing which he can. So, I would like to know by what time a final 

decision will be taken, when the National Counter Terrorism Centres will be established, because this 

will help us in fighting out terrorism in the country. 

इसी �कार सग हमारा internal security का जो िसटटम है, उसमे आपस मे coordination नही है। हमारग यहा ं

इतनग internal security systems है - IB अपनी जगह काम करता है, NIA अपनी जगह काम करता है, िमिल्ी 

इंटगिलजेस अपनी जगह काम करती है, लगिकन उनका आपस मे कोआ�डनगशन नही होता है, िजसका नतीजा हमनग 

दगखा िक मुंबई मे िशपस आ जातग है और हमे पता ही नही चलता िक वग िशपस कहा ंसग आ गए, वग िकसकग  िशपस है, 

िकस �कार सग आ गए है? अगर हमको अपनी जी.डी.पी. की �ोथ को बरकरार रखना है, हम जो बात करतग है िक 

8 परसेट या 9 परसेट की �ोथ हमको चािहए, तो हमे पहलग आतंकवाद को रोकना होगा। अगर साल मे दो या तीन 

terrorism की activities हो जाती है जो हमारी जी.डी.पी. �ोथ डगढ़ सग दो परसेट पीछग चली जाती है। इसकग  िलए 

बहुत ज�री है िक हम इसको दगखे। आप इस आतंकवाद का indirect impact ्ी दगिखए िक आज जो िसकयोिरटी 

िसटटम है, चाहग हम रगल सग कही जाए ंया पलगन सग कही जाए,ं हमारी िकतनी energy उसमे वगटट हो रही है। इससग 

हमारी कॉटट ्ी काफी बढ़ती है। हमको यग सारी चीजे दगखनी चािहए िक हम कैसग इनको कं्ोल करे। 

अ्ी मुझग कल ही होम िमिनट्ी सग एक जवाब िमला है। मनैग पूछा था िक - "How the work of multiple 

agencies is being coordinated and whether the NIA has regional offices also." The reply is, "The NIA 

has regional offices at Hyderabad and Guwahati along with the Central office in New Delhi." Now, we 

have had 14 attacks in Mumbai. Then, why are we not having the regional office of NIA even in  
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Mumbai? Mumbai is a very sensitive city, and we have to ensure that this does not happen in place 

like Mumbai and Delhi. Of course, this should not happen anywhere in the country. But Delhi and 

Mumbai are very sensitive places, and we must control terrorism. That is possible only when we have 

coordination amongst our intelligence agencies. And whatever we commit, we must do it. Sir, on 

26th November, 2008, a statement was made that we would have a Multi Agency Centre (MAC) to 

coordinate all these things. 

What is the position on that? Has it been established? How are they coordinating? Sir, if these 

terrorist activities continue, we will not be in a position to have our GDP growth. I am confident, Sir, 

that Shri Chidambaram, being the head of the Home Ministry - when he can finish terrorism in Punjab 

- he can, certainly, finish terrorism in India also but, for that, strict laws are needed, a faster judiciary 

is needed and immediate punishment to culprits is needed. That is my request to the hon. Home 

Minister. Thank you very much, Sir. 

�ी मुखतार अबबास ाक़वी (उ�र �दगश): आदरणीय उपस्ाधयक महोदय, आतंिरक सुरका और 

आतंकवाद पर इस सदन मे पहलग ्ी चच� हो चकुी है और कई बार हुई है। मै उन चच�ओं का िज़् नही क�ंगा 

लगिकन एक चच� जो वलडर ्गड सेटर और पैटागन पर हमलग कग  बाद इस सदन मे हुई थी, उसका िज़् ज़�र करना 

चाहंूगा। उस समय जब वलडर ्गड सेटर और पैटागन पर आतंकवादी हमला हुआ था, तो पूरी दुिनया मे अल-कायदा 

की जड़े ढंूढी जा रही थी। अल-कायदा की जड़े अमरीका मे िमली, ि�टगन मे िमली, जमरनी मे िमली और दुिनया कग  

अलग-अलग िहटसड़ मे िमली। इसी सदन मे उस समय कग  ततकालीन गृह मं�ी, आदरणीय �ी लाल कृषण आडवाणी 

जी नग बताया था िक मुझग इस बात की खुशी है िक ्ारत मे अल-कायदा की जड़े कही पर ्ी नही है। महोदय, मनैग 

यह िज़् इसिलए िकया िक इन सात सालड़ मे ऐसा कौन सा पिरवतरन आया है, ऐसी कौन सी पिर�टथितया ंबदली 

है, िजससग िक हर गावं मे, हर मोहलली मे, हर शहर मे अल-कायदा की जड़े िदखाई पड़ रही है? यह म ैनही इसकग  

िसकयोिरटी एडवाइजर कह रहग है...(वयवधान)... म ैनही कह रहा हंू, नगशनल िसकयोिरटी एडवाइज़र कह रहग है, 

होम िमिनटटर कह रहग है और उसकग  साथ-साथ सरकार की तरफ सग कहा जा रहा है। यही नही, अल-कायदा ही 

नही, ब�लक अलग-अलग रंग-�प मे, अलग-अलग सगंठन आज दगश कग  अलग-अलग िहटसड़ मे आतंकवादी 

गितिविधयड़ मे लगग हुए है और यहा ं तक की कई सगंठनड़ नग "इंिडयन" नाम ्ी रख िलया है, जैसग "इंिडयन 

मुजािहदीन" या इस तरह कग  नाम, िजससग िक कही न कही �म फैलाया जा सकग । 

महोदय, आज जो महतवपूणर बात है, वह यह है िक मै जानता हंू िक माननीय गृह मं�ी जी कग  तरकश मे तकर  

कग  बहुत सग तीर हड़गग कयड़िक माननीय गृह मं�ी जी तकर शाट�ी ्ी है। वग तमाम तकर  देगग िक पूरी दुिनया मे आतंकवाद  
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बढ़ा, इसिलए यहा ंबढ़ा। इसकग  यग कारण है, वग कारण है, "ए" कारण, "बी" कारण, "सी" कारण, "डी" कारण 

आिद, लगिकन माननीय गृह मं�ी जी कया उन बगगुनाहड़ कग  खून को ज�टटफाई कर पाएगंग जो िक आतंकवािदयड़ इन 

इन िपछलग सालड़ मे बहाया है? कया उन बवचड़ कग  िबलखतग हुए आंसुओं को ज�टटफाई कर पाएंगग, जो आतंकवाद कग  

डर सग इस दगश मे सहम-सहम कर रह रहग है? उन मा-ंबहनड़ कग  उजड़ग हुए िसदूर को या इस आतंकवाद की वजह 

सग जो पूरग दगश उजाड़ िदए गए है, वग ज�टटफाई पर पाएंगग? कया आज दगश मे जो दहशत का माहौल है, उसको कोई 

तकर  या िकसी तरह का ज�टटिफकग शन ठीक कर सकता है? मुझग ऐसा नही लगता। 

महोदय, आज सदन मे स्ी नग कहा िक टगरिरजम का कोई रंग नही होता, लगिकन  

मुझग अफसोस कग  साथ कहना पड़ता है िक एक बदरंग टगरर�जम को इस सरकार नग रंगीला टगरिरजम बना िदया है। 

अ्ी कहा जाएगा िक यह "रगड टगरिरजम" है, क्ी कहा जाएगा िक यह "सै्न टगरिरजम" है, क्ी कहा जाएगा 

िक "रैिडकल टगरिरजम" है, लगिकन वाटतिवक टगरिरजम की जड़ड़ मे जानग कग  बजाय कही न कही यह सरकार पूरी 

तरह सग आतंकवाद कग  वाटतिवक मु�ग सग ्टकती रही और कही न कही यह िदखानग की कोिशश करती रही िक जो 

आतंकवाद की फैकटरी पािकटतान है, जहा ंहर िदन आतंकवािदयड़ का िनम�ण हो रहा है, जहा ंसग दुिनया कग  तमाम 

िहटसड़ मे और खाख तौर पर ्ारत मे आतंकवादी ग्जग जा रहग है, उसका कोई हाथ नही है, यह सारा आतंकवाद 

हमारा घरगल ूआतंकवाद है। मुझग इस बात का अफसोस है िक आज सरकार की तरफ सग जब इस तरह कग  तकर  आएगंग 

तो आतंकवािदयड़ कग  हौसलड़ का कया होगा? 

िन�शचत तौर सग इसका नतीजा है िक आतंकवािदयड़ कग  हौसलग बढ़ रहग है। जब गृह मं�ी कहतग है, यह 

सरकार कहती है िक हम आतंकवािदयड़ सग सखती सग िनपटेगग, उसकग  तीसरग िदन कही धमाका हो जाता है। जब यह 

सरकार कहती है िक हम अब आतंकवाद नही होनग देगग, तो दगश कग  िकसी िहटसग मे आतंकवादी अपनी शैतानी 

हरकत को अजंाम दग रहग होतग है। यग तमाम ऐसी चीज़े है, िजनकग  बारग मे आज दगश कग  लोग जानना चाहतग है, दगश कग  

लोग समझना चाहतग है। महोदय, मै आपकग  माधयम सग इस सरकार को यह कहना चाहता हंू िक आज दगश कग  जो 

हालात है, वह बहुत ही सहमग हुए हालात है। यह दगश कग  लोगड़ की िज़दािदली है, इस दगश कग  लोगड़ की िहममत है, 

इस दगश कग  लोगड़ की राष््िय का जजबा है िक तमाम आतंकवादी हरकतड़ कग  बावजूद, उनकग  उकसानग कग  बावजूद 

्ी िकसी तरह सग दगश मे आतंकवादी सफल नही हो पाए। मुझग माफ किरएगा, मै इसमे सरकार को कोई ग् िडट नही 

दगना चाहता कयड़िक सरकार नग क्ी इस तरह की इवछा शिय जताई ही नही िक वह आतंकवाद सग लड़ना चाहती 

है, वह आतंकवाद का खातमा करना चाहती है। जब मै यह बात कह रहा हंू तो इस ददर कग  साथ कह रहा हंू िक आज 

दगश मे जब एक आतंकवादी धमाका होता है तो दगश तो सहमता ही है, दगश का मुसलमान उससग जयादा सहम जाता  
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है। आतंकवादी धमाकग  की गूंज चार िदन कग  बाद खतम हो जाती है, टगलीिवज़न पर, अखबारड़ मे, रगिडयो मे उसकग  

समाचार आनग बंद हो जातग है, लगिकन िहपदुटतान का मुसलमान, िजसकी ढाढ़ी और टोपी और िजसकग  नाम पर इस 

सरकार की नीितयड़ की वजह सग ओसामा िबन लादगन की मुहर लगा दी गई है, वह सहमा रहता है, दबा रहता है, 

उसग डर लगता है िक कब पुिलस आकर उसग िगरफतार न कर लग, कब उसग आतंकवादी बनाकर जगल न ग्ज िदया 

जाए। म ैयह बात इसिलए कह रहा हंू िक एक अखबार मे मनैग पढ़ा िक दगश मे 16000 सग जयादा लोग आतंकवाद कग , 

अलगाववाद कग  और नकसलवाद कग  नाम पर जगल मे है। महोदय, म ैइसको सही नही मानता, गृह मं�ी जी अपनग 

जवाब मे इस बारग मे बताएगंग। उसमे िदया है िक उन 16000 मे सग 13,800 लोग वग है, जो मु�टलम है और आतंकवाद 

कग  नाम पर जगलड़ मे बंद है। 

उपसभाध्त (�ो. पी.जे. कुिर्ा): अब कपकलडू कीिजए। 

�ी मुखतार अबबास ाक़वी: यह कया पिरवतरन हुआ है? कौन सी ऐसी पिर�टथितया ंबनी है, िजनकी वजह सग 

आज अपनग ही दगश मे आपनग इस दगश कग  मुसलमानड़ को िकराएदार बनाकर रख िदया है? आप उससग हर महीनग वोट 

कग  �प मे िकराया वसूल करतग है, अपयथा आप सगकयुलिरजम की बंदूक उसकी कनपटी पर लगाकर डरातग रहेगग 

और कहेगग िक अगर तुम वोट का िकराया नही दोगग तो तुमहे इस दगश सग ्गा िदया जाएगा ...(समय की घंटी)... 

उपसभाध्त (�ो. पी.जे. कुिर्ा): अब समापत किरए। 

�ी मुखतार अबबास ाक़वी: आज दगश मे यह पिर�टथितया ंबनी है। महोदय, म ैएक अिंतम बात कहना चाहंूगा। 

उपसभाध्त (�ो. पी.जे. कुिर्ा): आपका टाइम खतम हो गया है। आपनग दो िमनट एकट्ा लग िलया है। 

�ी मुखतार अबबास ाक़वी: सर, मै इस सरकार की नीित कग  बारग मे एक अिंतम बात कहना चाहंूगा। गृह मं�ी 

जी एक ऐसग कायर् म मे जातग है, जो कायर् म वपदग मातरम कग  िवरोध सग शु� होता है, ऐसग कायर् म मे अधयकता 

करतग है, िजस कायर् म मे अलगाववादी ्ाषा बोली जाती है। यही नही, इस सरकार मे जो पाट� लीड कर रही है, 

उसकग  एक �मुख नगता है, मै उनका नाम इसिलए नही लग रहा हंू कयड़िक आपनग कल कहा था िक नाम मत लो, जब 

सग ओसामा िबन लादगन मरा है, तब सग ओसामा जी, ओसामा जी करतग रहतग है। जब सग वह मरा, उनकग  अदंर ओसामा 

का ्तू सवार हो गया है, उनकग  अदंर ्तू घुस गया है, उनको सोतग-जागतग ओसामा जी, ओसामा जी लगता है। यह 

काम करतग वग कही न कही, िकसी न िकसी �प मे एक तरफ तो अलगाववादी और आतंकवािदयड़ को बढ़ा रहग है 

और दूसरी तरफ इस दगश कग  मुसलमानड़ की राष््िय पर सवािलया िनशान लगा रहग है। 

उपसभाध्त (�ो. पी.जे. कुिर्ा): अब समापत कीिजए ...(व्ववाा)... 

�ी मुखतार अबबास ाक़वी: उपहे लगता है िक अगर हम ओसामा की तारीफ करेगग, हम कहेगग िक ओसामा 

जी बहुत महान है, तो इस दगश का मुसलमान खुश होगा। इस दगश का मुसलमान ्ी आतंकवाद सग उतनी ही नफरत  
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करता है, िजतना कोई और करता। मगरा यह कहना है िक आज जो पिर�टथितया ंहै ...(व्ववाा)... 

उपसभाध्त (�ो. पी.जे. कुिर्ा): आपनग चार िमनट अिधक लग िलए है। ...(व्ववाा)... 

�ी मुखतार अबबास ाक़वी: सर, मै माननीय गृह मं�ी जी कग  िलए एक अिंतम बात कहना चाहता हंू िक 

तू मुिंसफ बना है तो इंसाफ ्ी कर, 

तू िहपदू-मुसलमान कया दगखता है? 

तू दिरया मे तूफान कया दगखता है? 

आपनग आतंकवाद को िहपदू और मुसलमान कग  दायरग मे बाटं िदया है। ...(व्ववाा)... हमनग क्ी ्ी नही कहा 

िक आतंकवाद िहपदू या मुसलमान ...(व्ववाा)... आतंकवाद को िहपदू और मुसलमान बनानग का काम 

...(व्ववाा)... 

उपसभाध्त (�ो. पी.जे. कुिर्ा): आप यह पवाइंट पहलग ही कह चकुग  है। ...(व्ववाा)... 

�ी मुखतार अबबास ाक़वी: गदंी मानिसकता का नतीजा है और उसी गंद मानिसकता कग  चलतग 

...(व्ववाा)... 

उपसभाध्त (�ो. पी.जे. कुिर्ा): आप चार िमनट जयादा लग चकुग  है। आप पवाइंॉस को िरपीट करतग है। 

...(व्ववाा)... 

�ी मुखतार अबबास ाक़वी: सर, आपनग सारग लोगड़ को बोलनग िदया। ...(व्ववाा)... 

उपसभाध्त (�ो. पी.जे. कुिर्ा): आपको 4 िमनट जयादा समय िदया है और िकसी को नही िदया है। 

�ी मुखतार अबबास ाक़वी: नही, सर, आपनग इतना टोका है ...(व्ववाा)... 

उपसभाध्त (�ो. पी.जे. कुिर्ा): सुिनए, चगयर पर एिलगगशन मत दो, आपको 5 िमनट जयादा समय िदया 

है, जबिक और िकसी को जयादा नही िदया है। लगिकन आप कया बोल रहग है। बस, खतम कीिजए। ...(व्ववाा)... 

Naqviji, please take your seat. 

�ी मुखतार अबबास ाक़वी: मै कपकलडू करता हंू। 

मै कग वल सरकार सग एक अनुरोध करना चाहता हंू और एक सुझाव दगना चाहता हंू। आज दगश इस गं् ीर 

माहौल मे, इस गं् ीर पिर�टथितयड़ पर बहुत िचितत है और िचितत इसिलए नही है िक आतंकवादी रोज हमलग कर 

रहग है और रोज धमाकग  कर रहग है। वग िचितत इसिलए है िक सरकार की आतंकवाद, अलगाववाद और नकसलवाद  
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पर जो नीितया ंहै वह टगरगिरटट ्ेडली है और इस टगरगिरटट ्ेडली का ही नतीजा है िक हर िदन आतंकवादी दगश कग  

िकसी न िकसी कोनग पर बगखौफ होकर वग घूम रहा है और बगखौफ होकर वग अपनग शैतानी मंसूबड़ को अजंाम दग रहा है 

और सरकार कुछ नही कर पा रही है। ...(समय की घंटी)... 

सरकार सग मगरा इतना अनुरोध है िक आतंकवाद को आतंकवाद की नज़र सग दगिखए, आतंकवाद मे आप रंग 

मत दगिखए और िजस िदन आप आतंकवाद को मजबूत, फौलादी, राष्वादी इवछा शिय कग  साथ डील करेगग उस 

िदन आतंकवाद इस दगश सग खतम होगा और जब तक आप आतंकवाद कग  �ित दोटताना रवैया रखेगग तो कुछ नही 

होनग वाला है। 

उपसभाध्त (�ो. पी.जे. कुिर्ा): बैिठए, धपयवाद। �ी राजनीित �साद, िसफर  5 िमनट। सुिनए, अदसर 

कग टगरी मे टाइम जीरो है। इसिलए सब को 5 िमनट दगतग है। 

�ी राजाीित �साद (िबहार): सर, म ैतीन िमनट बोलूंगा, अपनग एकट्ा दो िमनट इनको दग दगता हंू। 

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Listen, for 'Others Category' there is no time 

allotted. The time is over for "Others Category'. So, take five minutes. ...(Interruptions)... 

Everybody should cooperate. 

�ी राजाीित �साद: सर, इस हाउस मे पहलग ्ी इस पर बहुत बहस हुई है और क्ी-क्ी मुझको ऐसा 

लगता है िक - "मजर बढ़ता ही गया, जयड़-जयड़ दवा की।" आप जब क्ी बोलतग है िक हम आतंकवाद को कोसेगग, 

लगिकन इस पर जब आपका टटगटमेट आता है और जब क्ी आपका फैसला होता है तो दूसरग िदन या उसी िदन हो 

सकता है िक कोई बम फट जाता है। कल मनोहर जोशी जी और रिव शंकर जी नग बहुत बिढ़या ्ाषण िकया, 

िजसकी मनैग तारीफ की है। लगिकन वग एक बात कहना ्लू गए िक इस आतंकवाद की शु�आत कहा ं सग हुई। 

अमगिरका मे 9/11 हुआ, उसकग  बाद वहा ंकुछ नही हुआ। लगिकन आप जरा सोिचए, िवचार किरए, आप लोग बहुत 

ताली बजातग है, आप 1993 कग  बाद और 1993 सग पहलग का नकशा बना लीिजए। हम िकसी पर एिलगगशन नही लगा 

रहग है। 193 कग  पहलग और 1993 कग  बाद आतंकवाद मे कौन सा बढ़ावा हुआ, 1993 कग  पहलग कौन सा आतंकवाद था 

और 1993 कग  बाद िकतना आतंकवाद हुआ, यह आप सोच लीिजए। 18 साल मे ...(व्ववाा)... �िकए आप, नही 

बोलनग देगग तो हम चलग जाएगंग, कोई बात नही है। कग वल मुमबई मे 18 साल मे 16 बार आतंकवाद हुआ। 1993 सग पहलग 

और 1993 कग  बाद िकतनी बार मुमबई मे हुआ, आप ्ी इस पर िवचार किरए, म ैिकसी घटना का नाम नही लग रहा हंू 

लगिकन -"नही सं् लोगग तो िमट जाओगग िहपदोटतां वालो, िक तुमहारी दाटता ं्ी नही होगी दाटताओं मे।" 

अगर हम सुबह घर सग िनकले और शाम को आनग कग  िलए पिरवार कग  लोग इंतजार करे िक जो मर गया 

...(व्ववाा)... 
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�ी बलबीर पंुज (उड़ीसा): िहपदुटतान क्ी िमटगगा नही। ...(व्ववाा)... 

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): No time, please. ...(Interruptions)... No 

time, please. ...(Interruptions)... 

�ी राजाीित �साद: सर, सुिनए, जरा बैठ जाइए। ...(व्ववाा)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Rajnitiji, address the Chair. Do not look there. 

...(Interruptions)... 

�ी राजाीित �साद: मै आपकग  लोगड़ की तारीफ कर रहा हंू, आप �िकए, बैठ जाइए। 

SHRI BALBIR PUNJ: Mr. Vice-Chairman, Sir, this should be expunged. We cannot allow in 

this House that '×Æü®¤ãüÃŸÖÖ®Ö नही िमटगगा'। ...(व्ववाा)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): I will look into the records. I will go through the 

records. 

�ी राजाीित �साद: आप expunge कर दीिजए। आपको जो करना है कर दीिजए। 

उपसभाध्त (�ो. पी.जे. कुिर्ा): आप बोिलए। आप बोिलए। ...(व्ववाा)... आप चगयर को ए�गस किरए। 

�ी राजाीित �साद: सर, म ैआपकग  माधयम सग एक बात गृह मं�ी जी सग कहना चाहता हंू िक आपनग इतनी 

सारी इपवग�टटगगशन एजेसी बनायी है, अब आप यह बताइए, अ्ी हमारग नक़वी साहब बोल रहग थग..। 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Rajniti Prasad, you please address the 

Chair. You don't address them. You please address the Chair. 

�ी राजाीित �साद: सर, अ्ी आतंकवाद कग  बारग मे नक़वी साहब बता रहग थग, वह है, तो उनको ऐसा 

बोलना ही पड़गगा। अब आप तो नक़वी साहब है नही। उपहड़नग कहा िक 13 हजार मुसलमान लोग जगल मे है, लगिकन 

यह बात कयड़ आई, आप ज़रा इस पर गौर किरए। आपनग लोगड़ कग  मन को ितना तोड़ा है। इसिलए आदमी क्ी-क्ी 

बदला ्ी लगता है। कैसग मन को 1993 मे आपनग तोड़ा है, कैसग लोगड़ को आपनग खतरनाक �टथित मे पहंुचाया है, पूरी 

ताली बजाई है और उसका पिरणाम है िक पूरग मुलक मे आग लगानग का काम आप लोगड़ नग िकया है। इसी का 

पिरणाम है िक जब आदमी सुबह घर सग िनकलता है, तो वह शाम को घर मे आएगा या नही, इसका पता नही लगता 

है। आप लोग खूब ताली बजा रहग है और पूरा नाटक आप दगख रहग है। हम आपको जानतग है िक िकस तरह सग काम 

कर रहग है। ...(व्ववाा)... आपनग खुद ्ी आग लगानग का काम िकया है। ...(व्ववाा)... दगिखए, ...(व्ववाा)... 
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�ी भगत िसह कोश्ारी (झारखंड): आप या तो िहपदुटतान कग  लोगड़ को दोष दीिजए या पािकटतान कग  

लोगड़ को दोष दीिजए। म ैआपसग िनव�तापूवरक िनवगदन कर रहा हंू िक आप कम सग कम ...(व्ववाा)... आप अलग 

सग बात किरए, लगिकन आतंकवाद it is a very important issue. आप इस इशयु को टाल नही सकतग है। अगर आप 

बार-बार िकसी घटना का िज् करेगग, तो यह गलत है। ...(व्ववाा)... अगर आप टगरिरजम की तुलना करेगग, तो 

िफर मै ्ागलपरु, जलगावं और अपय िकतनी घटनाए ं है, उन पर जाऊंगा, तो बहुत समय लगगगा। इसिलए जो 

कारण है, िजसकग  बारग मे आज अमगिरका कह रहा है और ्ी लोग कह रहग है िक इसकग  िलए पािकटतान िजममगवार है, 

आप इसकी ओर धयान दीिजए। अगर इस तरह का सदंगश ससंद सग जाएगा, तो म ै समझता हंू िक it will send 

wrong signals to the world. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Rajniti Prasad, please conclude. 

...(Interruptions)... राजनीित �साद जी, आप बोिलए। ...(व्ववाा)...  

SHRI BALBIR PUNJ: What is he saying? ...(Interruptions)... They are blaming the Muslims of 

India for doing all these terrorist activities to avenge the demolition of Babri Masjid. In fact, he is 

blaming the entire Muslim community for all the terrorist activities in the last 20 years. This is 

unacceptable, Sir. There has been a clear case of Pakistan. ...(Interruptions)... 

उपसभाध्त (�ो. पी.जे. कुिर्ा): आप बैठ जाइए। आप बैठ जाइए। ...(व्ववाा)... आपनग बोल िदया। आप 

बैठ जाइए। ...(व्ववाा)... राजनीित �साद जी। ...(व्ववाा)... आप बैठ जाइए। ...(व्ववाा)... 

SHRI BALBIR PUNJ: He is absolving Pakistan and blaming the Muslims of India. This is totally 

unacceptable. 

�ी िव�म वम� (मधय �दगश): उपस्ाधयक जी, राजनीित �साद ...(व्ववाा)... 

उपसभाध्त (�ो. पी.जे. कुिर्ा): राजनीित जी, आप बोिलए। ...(व्ववाा)... Mr. Rajniti Prasad, please 

speak on the relevant subject and conclude. 

�ी राजाीित �साद: सर, टाइम खतम हो गया। ...(व्ववाा)... 

उपसभाध्त (�ो. पी.जे. कुिर्ा): आप कपकलडू कीिजए। दगिखए, आपनग दो िमनट एकट्ा टाइम िलया। 

...(व्ववाा)... आपनग दो िमनट एकट्ा िलया, आपनग सात िमनट का समय िलया है। आप दगखो। आप वहां पर 

दगिखए। ...(व्ववाा)... Take one minute more. 

�ी राजाीित �साद: ठीक है। मै नही बोलता हंू। म ैअब नही बोलता हंू। 
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SHRI SYED AZEEZ PASHA (Andhra Pradesh): Sir, the triple bomb blasts in Mumbai on July 

13 deserves serious condemnation. The terrorists are always targeting the commercial hub of our 

country, particularly congested places and streets. We are saying, after the terrorist attacks, our 

investigative agencies are moving with some pre­conceived notions. After his visit the hon. Home 

Minister has said, in unequivocal terms, that our investigative agencies would go without pre-

conceived notions. So, this is a very welcome thing. He has also said why they are targeting Mumbai 

is nothing but to attack the growing prosperity of the nation. So, that is the short-term perspective of 

terrorists. But, we don't know; we are yet.to know the long-term perspective of terrorists as to why 

they are attacking commercial capital of the country. 

Sir, coming to investigation, i would like to say what we had seen in the past was that these 

investigative agencies were having a mindset and arrested thousands of Muslim youth either in 

Malegao incident or Macca Mazid blast or Ajmer Sharif blast or Samjhauta express. Then, 

afterwards, we came to know who is behind it. And, the name of Abhinav Bharat came out. 

DR. CHANDAN MITRA (Madhya Pradesh): How cah you say that? 

SHRI SYED AZEEZ PASHA: It has appeared in the press and investigation is going on. You are 

a man from the press. You know it better as to who is responsible and who is not. So, what i mean 

to say is that we should not go with pre-conceived notions. What mindset you were having 

previously and what sort of investigation we did in the past should not be repeated in the future is 

what I wanted to say. 

Sir, recently, there was a news item in a very important Marathi Daily - Pudhari - where it said 

that the Government of Maharashtra is seriously thinking to form a Commission consisting retired 

senior officials. I am really surprised to see the names of some tainted officers in this, except one or 

two who are the persons of integrity. In 1992, the then Police Commissioner who was suspended 

because he could not safeguard the interests of the minorities and he could not control the riots has 

been suggested for the Commission. Another high-ranking police official who was hand-in-glove 

with Telgi Scam is also there. So, I am really surprised if this sort of tainted persons heading the  
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investigative agencies, what would happen to the final outcome. So, I urge that the Government 

should be very cautious while considering such persons in such Commissions. 

Finally, I would like to say, as assured, there are CCTV cameras and other things and we hope 

that there would not be repetition of such incidents, even though it is very difficult in a country like 

India. But, we have to take all drastic steps to see that it should not recur again. 

Today morning I was really surprised to see in the press that in spite of warning given by our 

fishermen about 26/11 miscreants, our police and investigative agencies did not move properly. For 

that, we had to face such a big horrible attack. So, from time to time, we should see that such things 

are stopped. And, secondly, all the investigative agencies should have proper coordination. Lack of 

coordination is one of the important things for failure. So, these are the things which we have to see 

and ensure that such sort of things should not occur, particularly in Mumbai and other areas. Thank 

you very much. 

DR. ASHOK S. GANGULY (Nominated): Hon. Vice-Chairman, Sir, I am not participating in 

the point-counterpoint debate that is going on. Like many of you, who were in the Parliament during 

terrorist attack, I happened to be at the Tajmahal hotel in Mumbai on 26/11 when the terrorist attack 

took place. There were twenty couples, including my wife. And, we were struck in a room without a 

lock. Fortunately, the lights were turned off. We struck from 8.00 P.M. to 4.30 A.M. in the morning 

until we were rescued with the help of the Bombay Fire Brigade, Mumbai Police and many of the 

troops sent by the Central forces. So, one has gone through the horiffic experience and not watching 

on television or reading about terrorist attack in the newspapers, are entirely different experiences. 

We also watched the next day what happened in Chabad House. However, I compliment the 

Home Minister and his colleagues in the Home Ministry for a number of new initiatives which have 

been taken since 2008. However, there are some orange and red signals which, through you, Sir, I 

wish to share with the hon. Home Minister. One single weakness which still persists and which 

prevents us from taking pre-emptive measures is that a single point of coordination regarding issues  
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of internal security, is yet to be fructify and work. This is mainly because we never get rid of old 

Intelligence organisations while building up new ones. Turf-wars are well-known. We, sort of, 

tolerate them in the name of democracy. We need a single internal security command. My request to 

the hon. Home Minister is, more than anything else, we can learn valuable lessons from the 

Homeland Security Organisation in U. S. There were turf wars in United States also, which had to be 

ended in order to coordinate pre-emptive capabilities. 

I would like to just share another example. There is a new coastal security set up, in Mumbai. 

Many of their new patrol boats lie idle on the coast. They cannot move around the coast because the 

don't have funds for fuel to operate more than for a few hours. The 13th July, 2011 explosions 

exposed the weakness of the systems once again. My whole point is, we keep on saying, this is not 

right or that is not right. Unless we have strong pre-emption capabilities, it is unlikely that we will 

have the ability to monitor, to control and tor prevent what is going on in the terrorist cells and 

organisations. Modern technology, modern surveillance methods and coordination with international 

agencies are - unavoidable and imperative for acquiring the pre-emptive ability which this country 

must have. 

I wish to add one important point. We are a multi-cultural and a multi-religious nation. My 

request to all my colleagues in this august House including the media is, don't point fingers to any 

single community, to any single group, to any single religion because by doing so is the biggest harm 

to ourselves and our nation. 

I would also like to mention that cyber attacks are an additional issue that is going to grow. It is 

no less lethal compared to human terrorism. You don't see people being killed, but, you suddenly 

find out the country's secrecy, and its self confidence being undermined. China, I am sorry to say, is 

the leading cyber warrior in this field and has been attacking India, USA and other countries. I am not 

concerned with other countries which China attacks. I am concerned with China's long term designs 

on India's security. 

Sir, I wish to make another point regarding this rise of right is forces around the world. The 

latest example is what happened in Norway. This House expressed its deep condolences to that 

nation. Rise of such forces is not restricted to Norway. Many countries are facing the rise of the  
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rightist forces which are no less dangerous than the visible terrorists that we normally focus upon. 

India is facing the rise of rightist forces who are a enormous and growing danger. My request, 

through you, Sir, to the hon. Home Minister is, please include them in the net for surveillance as 

much as we do the other well-known groups which are read about all the time in the public domain. 

Finally, Sir, we can make our history, but we cannot change our geography. We happen to be 

in the most dangerous place in the world. We have one of the largest populations. We have a 

complex geography. We are surrounded by nations which are not friendly. These are the realities. We 

can shout, we can write headlines, but, we have to deal with the reality of our geography. The 

challenge of terrorism must be faced squarly. I thank you, Sir, for giving me this opportunity of 

complimenting the Home Minister for what has been done to counter terrorism. But this whole House 

has to support you whole heartedly. Mr. Home Minister, because your task is just enormous, and 

every Indian has the responsibility to lend a shoulder to this national challenge. 

We cannot do it by ourselves. We must take the best help from anywhere in the world. We 

must get the finest mind, whether in the Government or outside the Government. We must get the 

latest technology. There is no shortage of money in this country. What we have to have is the biggest 

resolve that we will not allow terrorism to overcome us, to overtake us or to overpower us. I thank 

you Mr. Vice-Chairman for this opportunity. 

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Sir, at the outset, I appreciate the fact that 

the Home Minister rushed to Mumbai immediately after the blasts. I also appreciate the fact that the 

police force reached the sites within 15 minutes. But, unfortunately, till today, the agencies are 

lurking in the dark for clues. I am emphasizing this point because bringing the culprits to book is an 

important step in preventing such types of terror attacks. Sir, prevention is better than cure. Our 

special agencies are lacking in systematic, coordinated and precision approach. If you analyse IB, 

you will find that it is having a force of 25,000 personnel. Out of them, 8,000 personnel are drivers, 

peons and administrative staff. Only 2000 IB personnel are looking after IB operations, which is 

mostly political in nature. Only 200 officials have been assigned the task of counter-terrorism. 
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Sir, the NIA Bill was hurriedly passed by Parliament. It was piloted by our Home Minister. This 

Force was created in 2008. Till today, there are 28 cases with this Organisation. Of these, only three 

are original cases. In all other cases, it is playing second fiddle to State agencies and assisting them 

by giving advices. 

Then, even Pune and Mumbai blast cases were also not handed over to this Organization, 

because they did not form specialized teams to keep a dedicated watch on different terror groups. 

Then, Sir, it is our Home Minister who piloted this Bill. At the time of his meeting with the FBI 

Director, a little two months later, - I quote, Sir, it is Wikileaks, it is not mine - "Mr. Chidambaram 

conceded that he was coming perilously close to crossing constitutional limits in empowering the 

NIA. He explained that the concept of 'federal' crime does not exist in India, with the law and order 

the responsibility of the State Governments. Charge d'Affairs Steven White cabled about this 

meeting." Then, why was such type of a legislation brought in? If it is a weak legislation, and if it is 

nearing unconstitutional, this gives a message to the terrorists that laws cannot prevent them from 

taking up such types of terrorist activities. That message will go. 

Regarding NATGRID, already my friend has mentioned about it; so, there is no need to explain 

that, again, in detail. 

Then, I come to special squads by State Governments. ATS, especially, in Maharashtra, they 

have to keep a watch on suspected terrorist elements. When there is a reliable information, they 

must inform the other State agencies and also RAW, IB and NIA. They can coordinate with such 

types of organizations and collate the information. If some real information is there, they can 

neutralize the modules and shells. They have to do such types of things. But, unfortunately, 

whenever there is a blast, these people implicate wrong persons, wash their hands off, and, 

ultimately, shirk their responsibilities. 

I can quote many examples but as there is no time, I cannot quote all those things. 

In reply to yesterday's Question No. 56, the Home Minister had said that some measures have 

been taken to counter terrorism. But the measures which he mentioned in his reply will only prevent  
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the outside players from neighbouring countries but these measures will not be effective in preventing 

home-grown terrorism and these measures will not be able to prevent it. 

Then, Sir, for Bombay blasts, no organization has come forward to take its responsibility. I do 

not know whether our agencies or the Ministry tried to analyse it or not. Is it the weakness of the 

organization which is stopping it not to own its responsibility or is it that they are testing the alertness 

of our police forces to conduct a big operation? I want to bring it to the notice of the Home Minister. 

Last but not the least. I happened to see the Website of Maharashtra Police. I would like to 

quote here the three responsibilities of the Mumbai Police. One is, the Mumbai Police has been the 

vanguard of bringing awareness about AIDS by reaching out to people through its widespread 

organizational network. It regularly organizes blood donation camps for helping the needy. Presently, 

noise and air pollution are high in its agenda of services. If they are doing such type of services, how 

can they maintain law and order in the State? Sir, when there is such a lack of coordination among 

the special agencies, the Central Government or the State Governments cannot prevent such 

terrorist attacks. The God only can save this country. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Next is Prof. Saif-ud-Din Soz. Sozji, take 

fifteen minutes, please. 

PROF. SAIF-UD-DIN SOZ (JAMMU AND KASHMIR): Mr. Vice-Chairman, Sir, terrorism is 

indeed a threat to our national security and we have to fight it out with vigour. The three rush-hour 

blasts in Mumbai on July 13 came as a grim reminder to the country that terrorism is yet to be fought 

out; it is a threat to the national security and we have to be vigilant. 

But while I condemn these acts of terrorism, particularly, what happened in Mumbai earlier 

and this time, I pay a tribute to Mumbaites who remained united most resolutely and showed their 

togetherness and resolve to fight terrorism. There were voices of provocation but together the 

Mumbaites showed their vigour as an integral part of the nation and they stood the test of time. I pay 

a tribute to them. 
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When I am condemning these acts of terrorism, I feel very sad. From the major Opposition, I 

heard three speeches. I heard the speech of Manohar Joshiji. I don't want to score any political 

points. But I say it for the record and also for your kind consideration. I heard Manohar Joshiji, Ravi 

Shankar Prasadji and Naqvi Saheb just now. I wasn't much impressed. I must say it, because, even 

while the blasts took place, the senior leaders of BJP were blaming the hon. Home Minister, the hon. 

Prime Minister and the UPA Government. That was a moment to stand united. Here, in the House, I 

heard these senior colleagues speaking on this issue. They were all the time blaming the 

Government, blaming the Home Minister. This is the time to stand with the Home Minister. It is a very 

difficult task that Mr. Chidambaram is handling. There was no substance in these speeches. Rhetoric 

is there, but that is not going to serve any purpose for the nation. 

I wish these luminaries came forward to make suggestions to the hon. Home Minister and I 

wish they said that they all stand united in the fight against this menace. 

I have a long list of these blasts with dates - Varanasi, Pune, Mumbai, Assam, Imphal, 

Ahmedabad, Bangalore, Jaipur, CRPF Camp at Raipur, Rajasthan, Hyderabad, again Hyderabad, 

the attack on the train and, lastly, what happened on the 13th of July in Mumbai. But there is no time. 

Some of the security agencies see a pattern in the blasts on 26th and 13th. I will not go into that; I do 

not believe that the 13th is a bad date in the calendar. It may be a superstition. But they see a pattern 

and they can go deeper into it and find out why this was happening. While I say all this, I feel a great 

relief in my mind that the international community, all the time, has stood with us. From many of the 

Capitals statements came and their Parliaments condemned the acts of terrorism in India. As a 

representative of their thoughts, I would say that Obama, at that time, was very forthright when he 

said, and I quote him, "During my trip to Mumbai last November, I saw first-hand the strength and 

resilience of the Indian people and I have no doubt that India will overcome these deplorable terrorist 

attacks". So, there is quite a lot of understanding of the misery we are suffering in this country. They 

know about our resoluteness and how earnestly we wish to fight the menace of terrorism. 
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Now, some people are saying that Mumbai has been under attack because it is the nation's 

most vibrant centre of commerce. But perhaps the hon. Home Minister is right when he says that it is 

not Mumbai alone which is under attack but other cities in various parts of the country need to remain 

vigilant too. Mumbai may need to be a little more alert because it is a vibrant commercial centre, but 

we must remain vigilant everywhere in India. 

Now, without going into details about what happened, I have a couple of suggestions. First of 

all, I must pay a little more tribute to the hon. Home Minister. He may not be knowing that there is an 

assessment that he deals with these situations very deftly and justly; he does not want any innocent 

person to be hauled up, because that adds fuel to the fire. I don't wish to score any political points 

here but I would like to remind this hon. House that in the Lok Sabha - I have the dates with me-

Advaniji stood up after a terrorist attack and said that our agencies had responded very powerfully, 

very positively, and we have done away with the terrorists. And only within a month it was proved 

that those who had been dealt with so efficiently were innocent people. I do not wish to waste this 

august House's time by reminding you of what happened in Chhatisinghpora in Kashmir. Even today, 

CBI is fighting a battle on the basis of inquiry by our prestigious institutions, including the Army, that 

the five people who were done to death soon after Chhatisinghpora carnage were innocent people. 

There is recorded evidence and found to be true by the CBI. And, therefore, when Mr. Chidambaram 

gives directions to deal with a case justly and quickly and says that no innocent should be hauled up, 

that is a point of credit for him. He should not feel any kind of remorse for them. Who want him to be 

tough in the sense that he must deal strongly with the acts of terrorism and haul up people right and 

left. He had rushed to Mumbai; the hon. Prime Minister had gone to Mumbai; the UPA Chairperson 

went to Mumbai. That was their duty to the nation. The Home Minister rushed forensic experts and 

he sent the NIA team quickly. It was a quick response to the situation. But that may not ultimately 

solve the problem because it is a deeper menace. It has to be fought, and he will have the time. He 

will hold consultations and respond to this situation strongly. 

He knows the anxiety in the hearts and minds of the countrymen. As I said, I wanted to make 

some suggestions, so, a couple of suggestions are here with me. One is that we have to remain  
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strong and united. What I saw from the major opposition parties' speeches is that we have got 

divided. They tried to divide us on this issue as if the Government is dead set to create this situation 

in this country and as if this Home Minister has gone wrong squarely. Therefore, when I say that we 

must remain strong and united, it is a message to the whole country. If we remain strong and united 

in this House, it will be a message to the country. 

And we must reiterate this message whenever we get an opportunity. We have to prove that 

this nation has vitality to fight terrorism out of this beautiful country. We are a vibrant democracy; we 

have centuries' old secular edifice available and we are a finest situation of pluralism in the world. We 

have to protect these institutions or concepts, whatever the sacrifice we have to make. Therefore, 

our unity in this House or that House will matter quite a lot to keep the nation strong and vibrant. But 

we cannot be complacent and my grouse is not that the hon. Home Minister is complacent even 

when I give these suggestions. Maybe, these are already existing in his mind, but we cannot show 

even a trace of complacency and we must respond to the situation now when there is peace around 

and we shall see that no act of terrorism can take place in our country. The law-enforcing machinery 

in this country should not be ambiguous while dealing with situations. No officer can be allowed to be 

parochial in any design to deal with a situation; we cannot allow any weakness in any person's mind. 

It is a great duty to this nation. Therefore, I put a question to the hon. Home Minister: Who are these 

Indian Mujahideens? You must know this. I want to reiterate in this House that we are better off so far 

as Islamic institutions are concerned. India is a great country, a secular country, and our Islamic 

institutions are more vibrant than any other institutions in the world. Therefore, I remind you for your 

consideration that not only Deoband but also all the Muslim schools of thoughts have condemned 

terrorism unequivocally and that no Muslim can have any relation with any terrorist act. The hon. 

Home Minister has devised a method to deal with the situation. But I would strongly plead with him to 

enlighten us on who are the Indian Mujahideens. We must have a White Paper; we must have access 

to records. He must kindly take us into confidence that nobody deserves any mercy whether it may 

be SIMI or Indian Mujahideen or Hindu extreme fundamentalists. Our Forces and our Police have  
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done a great duty to this nation. They have been ruthless and honest in finding terrorists. Now you 

have a wide variety of people. I don't want to give names - Hindu or Muslim. But you have a variety 

of terrorism and terrorist acts in which our youth and people are indulging. Since Indian Mujahideen 

has been mentioned, I want the hon. Home Minister to enlighten us as to who are Indian 

Mujahideens, where do they receive training and how they operate. We must have some knowledge 

on that. I want to say one more thing. Our agencies should not suffer for want of manpower. Where 

is terrorism? Sir, the terrorism takes birth in minds. So, the hon. Home Minister and his agencies 

must know who is doing ground work and what they are then writing in newspapers. 

How their minds work? And, what kind of speeches they make? It is the final act that 

somebody will fire a bullet or will throw a bomb. But, something is happening all the time in his or her 

mind. Therefore, law-enforcing machinery should have sufficient manpower to watch people, their 

activities, what they are writing, what they are thinking and we have to be vigilant all the time. As I 

said, parochialism of any kind should not be acceptable to the hon'ble Home Minister. ...(Time-bell 

rings)... And, we must know where are these people and who indulge in these activities. I am told 

there are vacancies in the intelligence outfits. They should have sufficient manpower. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, please conclude. 

PROF. SAIF-UD-DIN SOZ: I will take just a couple of minutes. Then, I have a suggestion for 

hon. Home Minister. We must improve our communication system. The Press has largely covered 

the news that Shri Prithviraj Chavan, the hon. Chief Minister of Maharashtra, wanted to reach his 

DGP within first half minute of the occurrence of the blast on 13th July. But, he could not do it. He 

took fifteen minutes. Now, it is an open secret that we want so many CCTVs, and within the current 

year's Budget, economy can be effected and all apparatus, which is required by law-enforcing 

machinery, must be available with them, particularly these CCTVs. 

Then, Sir, you are telling me to conclude. I must say that there are two more situations, that is, 

naxalism, remanants of naxalism, and Maoism. These are situations based on ideology. Wherever 

situations have elements of ideology, we have to deal with those situations very deftly, and we have  



 330 

to see whether our system of social justice is intact, vibrant and does answer the requirements of 

Indian nation. So, that is a different situation. ...(Time-bell rings)... But, Maoism can add fuel to the 

fire of violence in this country, and, therefore, those situations have to be tackled deftly. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude. 

PROF. SAIF-UD-DIN SOZ: Now, the final word is about external factor, and you can call it 

squarely 'Pakistan factor'. I had an occasion to go to Pakistan in my life for the first time. Rajnitiji is 

not here. He was with me. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude within one minute. 

PROF. SAIF-UD-DIN SOZ: We were twelve people and had the privilege of entering the 

Marriott Hotel of Islamabad. Shri Tariq Anwar is here. He will bear me out. We had very long 

discussions with the representatives of Pakistan's civil society. There were four segments - woman 

organisations, journalists, politicians and the representatives of the Parliament of India. We had 

vibrant debates and we found that Pakistan's civil society was very much concerned about terrorism. 

In fact, barring one lady, nobody mentioned Kashmir. I am telling you, and this goes on record and 

this is known to our 12-member delegation, that all that they mentioned was terrorism because when 

we entered the hotel, threat was looming large. Mehran was attacked, and the next day, nearly 300 

people died in Khyber. I found Pakistan in great difficulty. And, I raised the question. I repeat it today 

and we can raise it with Pakistan very safely because I found civil society there very much interested 

in fighting terrorism. They want to fight terrorism alongside India and they did not make a secret of 

these things. They raised a voice for CBMs and when I came here, I shared with the power elite here. 

My point is that I raised a question with them. I told them that they had a problem. I told them to raise 

a debate internally. There is a need for Pakistan to have a debate internally. I told the civil society to 

have a debate with their people who could ferment trouble like Jaish-e-Mohammed and Lashkare-

Taiba. I told them that they were most welcome to have debate with us and I told Pakistanis that I 

would get back to Delhi and all 12 of us would try to have an India-Pakistan Parliamentary forum, a 

vibrant forum. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have shortage of time. You are taking 

more time. 
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PROF. SAIF-UD-DIN SOZ: Sir, I will take only two minutes. This is something very important. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes, I know that. ...(Interruptions)... 

PROF. SAIF-UD-DIN SOZ: Therefore, I raised the debate in Pakistan that they should have an 

internal debate because some people have the power to foment trouble ...(Interruptions)... We 

must give Pakistan's civil society our sympathy. ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Soz ji, please. ...(Interruptions)... You have 

made your point. ...(Interruptions)... 

PROF. SAIF-UD-DIN SOZ: I raised the question. ...(Interruptions)... We want a stable 

Pakistan. We want that country's democracy to be vibrant and we want the civil society. 

...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please. ...(Interruptions)... Sozji, that is all. 

PROF. SAIF-UD-DIN SOZ: We want it so that Pakistan becomes stable and we also have 

lesser trouble. Thank you very much. 

�ी िशवाानद ितवारी (िबहार): धपयवाद, उपस्ाधयक महोदय। महोदय, हम को क्ी-क्ी ऐसा लगता है 

िक हमारग दगश की राजनीित इतनी झगड़ाल ूहो गयी है िक आतंकवाद जैसग मु�ग पर ्ी हम कोई सवर-सममत राय नही 

बना पातग है। महोदय, अ्ी नाव� मे बहुत बड़ी घटना हुई िजस मे बड़ी सखंया मे लोग मारग गए, लगिकन वहा ंकग  मीिडया 

नग यह नही िदखाया िक उस दगश कग  अदंर यह िववाद हो िक सरकार दोषी हग, अपोजीशन दोषी है। वहा ंपूरग दगश नग 

उस घटना को िजस तरह सग िलया वह कािबलग-तारीफ है, लगिकन हमारग दगश मे ऐसा नही हो पाता है। जब ्ी कोई 

बड़ी घटना होती है तो आरोप-�तयारोप का दौर चलता है। यह हमारग िलए ठीक नही है। मुझग लगता है िक हमारग दगश 

मे जो आतंकवाद की घटनाए ंहो रही है, उस कग  पीछग हमारा perception इतना बंटा हुआ है िजस कग  कारण इस 

तरह का मत ग्द होता है। 

महोदय, कल इस बहस की शु�आत आदरणीय डा. मनोहर जोशी नग की। यह ्ी एक mind set है िक िजसग 

वग represent करतग है। हम लोगड़ का mind set अलग है। उपहड़नग कहा िक पािकटमान कग  अदंर जो आतंकवाद का 

्गिनग सेटर है, हम उस पर हमला कयड़ नही करतग है िजस तरह सग अमगिरका नग पािकटतान मे हमला िकया। लगिकन 

ऐसा कहतग हुए हम ्लू जातग है िक हम अमगिरका नही है। आज िहपदुटतान और पािकटतान दोनड़ atomic हिथयारड़  
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सग लैस है। आज दोनड़ को दुिनया मे कोई लड़नग नही दगगा।। एक जमाना था जब हमारग पास atomic हिथयार नही थग। 

हालािंक पािकटतान सग हमारी लड़ाई सन 65 मे हुई, 71 मे हुई और दोनड़ लड़ाइयड़ मे हमनग पािकटतान को पराटत 

िकया है, लगिकन आज हमारग साथ वैसी �टथित नही है। 

उपस्ाधयक महोदय, आतंकवाद मे एक पिरवतरन आया है। इधर आतंकवाद कग  मामलग मे इंिडयन 

मुजािहदीन कग  आतंकवादी नौजवान पकड़ग गए है और उन का जो बयान छपा है, वह िचता का िवषय है। पहलग हम 

दगखतग थग िक आतंकवादी दूसरग दगश पािकटतान सग हमारग दगश मे आतग थग, लगिकन इधर एक डवलपमेट यह हुआ है िक 

हमारग दगश कग  लोग ही आतंकवादी घटनाओं मे िलपत िदखायी दग रहग है और अब हमारग दगश कग  लोग ही आतंकवादी 

घटनाओं का एक रंग नही रह गया है। मालगगावं मामलग मे जो खबर आयी, समझौता एकस�गस मामलग मे जो खबर 

आयी, उससग और िचताजनक �टथित बन गयी है। इन दो मामलड़ मे दो समुदाय - एक िहदू और दूसरा मुसलमान, 

दोनड़ सग आतंकवादी लोग पकड़ग जा रहग है। यह एक गं् ीर िचता का िवषय है िजसकग  बारग मे हम लोगड़ को िवचार 

करना चािहए। हम यह महसूस करतग है िक िहदू समाज िजस कग  हम सदटय है, उस की आबादी इस दगश मे बहुत 

बड़ी है। इस समुदाय कग  80 परसेट सग जयादा लोग बसतग है और हम यह मानतग है िक िहदू आबादी का यह दाियतव है 

िक इस दगश मे जो minority या अ�कलयत समाज कग  जो लोग है, वग हम सग सुरिकत महसूस करे। यह दगखना हमारा 

क�रवय है िक एक नागिरक कग  नातग जो उन का अिधकार है, हम उस की रका करे। हम लोग democracy मे यकीन 

करतग है और democracy equal rights मे यकीन करती है, यही उस का मूल िस�ातं है। उस मे हम उनकग  

अिधकार की रका कर पातग है या नही, यह दगखना हमारा क�रवय है। अगर उन कग  मन मे यह ्य होगा िक िहदू 

समाज अपनी अ�कलयत का, अपनी majority की ताकत का इटतगमाल कर कग  हम को दबात रहा है, हमारग 

अिधकारड़ का हनन कर रहा है तो उनकग  अदंर एक अलगाववाद पैदा होगा और यह हमारग दगश मे हुआ है। इसिलए 

मुझग ऐसा लगता है िक मुसलमानड़ कग  बारग मे िहदू समाज कग  अदंर जो गलतफहिमया ंहै, जो �िढ़या ंहै, उनको ्ी 

दूर करनग की ज�रत है और मुसलमानड़ कग  अदंर जो एक अलगाववाद है, उसको ्ी दूर करनग की ज�रत है। उन 

को ्ी mainstream मे जोड़नग की ज�रत है। 

त्ी हम आतंकवाद का मुकाबला कर सकतग है, अकग लग पुिलस कग  जिरए या कई तरह कग  सगंठन बनाकर 

हम आतंकवाद का मुकाबला नही कर सकतग है। म ैवैसग लोगड़ मे सग नही हंू, मै पोटा जैसग कानून का समथरक नही हंू। 

मै इमरजगपसी मे जगल मे रहा हंू, इधर कग  ्ी हमारग कई साथी जगल मे रहग है। इस तरह कग  कानूनड़ का मै समथरन नही 

करता हंू। मैनग दो-तीन साल पहलग पोटा को रोलगट एकट कग  साथ तुलना करकग  पढ़ा है। रोलगट एकट जो है, वह पोटा 

सग जयादा उदार था। हमनग दगखा िक वहा ंजो ्ायल �ोसगस था, उसमे कोई ऐसी बात नही थी, जैसी पोटा मे आई थी।  
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पोटा मे ्ायल सग पहलग जुिडिशयल िरवयू की गुजंाइश नही है, रोलगट एकट मे तो जुिडिशयल िरवय ूकी ्ी गुजंाइश 

थी। सगशन जज पोटा कग  मामलग मे ्ायल करता है और वहा ंअ�ंगजड़ कग  जमानग मे रोलगकट एकट, िजसको हम काला 

कानून मानतग थग, वहां चीफ ज�टटस तीन जजड़ को िनयुय करता था और वग तीन जज जो है रोलगट एकट कग  मामलग 

मे कायरवाही करतग थग। अगर उनको फासंी की सजा सुनानी होती थी, तो तीनड़ जज एक टवर मे, एक साथ िमलकर 

कग , फासंी की सजा सुनातग थग। पोटा मे हम दगखतग है िक सगशन जज जो है, वह फासंी की सजा सुना सकता है, इस 

तरह का उसग अिधकार है। पोटा का कानून तो था ही इस दगश मे, उस समय ्ी आतंकवाद की घटनाए ंहुई है। 

(�ी उपसभापित पीठासीा हुए) 

उपस्ापित जी, जो समटया है, उसको पकड़नग की ज�रत है। आप जो है, िदलली सग बैठकर पूरग दगश मे 

चाहग वह मुमबई मे हो, िदलली मे हो या और िकसी शहर मे हो, वहां की आतंकवादी घटनाओं को नही पकड़ सकतग 

है। वहा ंकी जो टथानीय पुिलस है, जो टथानीय इंटगलीजगपस ऑिफसर है, जब तक उनको आप दु�टत नही करेगग, 

आप कुछ नही कर सकतग है। आपकग  पास इंटगलीजगपस गैदिरग का कोई िसटटम नही है। काम टटगट गवनरमेट का है, 

टटगट की पुिलस का है और टटगट मे पुिलस ्ेड नही है, इंटगलीजगपस गैदिरग कग  बारग मे। हमको पता नही चल पाता है 

िक समाज कग  अदंर जो अलग-अलग तबकग  है, उन तबकड़ कग  अदंर थीम कया है, उनकग  अदंर िकस तरह की चच� 

जो है काम कर रही है? इसिलए सबसग बड़ी ज�रत यह है िक हम टटगट कग  अदंर इंटगलीजगपस गैदिरग कग  िलए एक 

अलग सग कैडर िवकिसत करे और इसकग  िलए उस कैडर को ्ेड करनग की जवाबदगही कग प् सरकार को लगनी होगी। 

महोदय, जो ्ारतीय टव्ाव है, लोग कहतग है वह टावर वाला जो मामला हुआ था, उसकग  बाद अमरीका मे 

इस तरह की घटना नही हुई, जो 26/11 को यहा ंहुई। हम अमरीका नही है। िजतना अमरीका खचर कर सकता है, 

हमारी वह ताकत और वह हैिसयत नही है। 

�ी उपसभापित: िशवानपद जी, अब आप समापत कीिजए। 

�ी िशवाानद ितवारी: हम यरूोप ्ी नही है, हम तो यह कहना चाहेगग िक हमे अपनग साधन सग, अपनग तरीकग  

सग और जो हमारी सटंथाए ंहै, उनकग  जिरए सग हमे आतंकवाद सग लड़ना होगा। हम यह मानतग है िक जो अलकायदा 

की बात होती है, अलकायदा को जपम िकसनग िदया? अलकायदा को जपम अमरीका नग िदया। इस ओसामा िबन 

लादगन को िकसनग जपम िदया? अमरीका नग जपम िदया। एक बात हम कहना चाहेगग, उपस्ापित महोदय, और उसी 

को कहकर अपनी बात खतम करेगग िक हमारग दगश मे जो सगकुलर राजनीित करनग वालग लोग है, तथाकिथत लोग है, 

वग पता नही मुसलमानड़ को कया समझतग है? यह कहा जाता है ओसामा जी, यानी ्ारतीय मुसलमानड़ का �तीक जो  
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हग, उसग आप ओसामा िबन लादगन को बनाना चाहतग है। हमारग िबहार मे दो-दो नगताओं नग, एक नगता यहा ंबैठग हुए है, 

चनुाव कग  समय लादगन कग  टोपग पहना कर लोगड़ को घुमातग थग। कया आप मानतग है िक ्ारतीय मुसलमानड़ का जो 

आदशर है, �तीक जो है, वह ओसामा िबन लादगन है? आप मौलाना अबुल कलाम आजाद को मुसलमानड़ का आदशर 

नही बनातग है, आप खान अबदुल गफफार खान को मुसलमानड़ का आदशर नही बनातग है, आप मोहममद करीम 

छागला को नही बनातग है, आप असगर अली इंजीिनयर को नही बनातग है। का�ंगस कग  लोग कम सग कम रफीक 

जकािरया को तो याद कीिजए, उनकी िकताबड़ को पिढ़ए। उसमे जो ददर है, िहपदू और मुसलमानड़ कग  बीच जो 

अलगाव पैदा हो रहा है, उसका जो ददर है, उसको तो आप समिझए। अपनग आपको मुसलमानड़ का सरपरटत करार 

दगनग कग  िलए आप ओसामा िबन लादगन कग  साथ िहदुटतान कग  मुसलमानड़ को ढोना चाहतग है। 

�ी उपसभापित: अवछा, अब आप समापत किरए, िशवानपद जी। 

�ी िशवाानद ितवारी: ओसामा िबन लादगन तो िहदुटतान कग  िखलाफ था। उसनग खुलगआम िडकलगयर िकया था 

िक िहदुटतान सग और अमरीका सग हमको जंग लड़ना है। 

�ी उपसभाित: बस, नही। ...(व्ववाा)... 

�ी िशवाानद ितवारी: ओसामा िबन लादगन को मुसलमानड़ का पकधर बनाकर कया आप उनको दगश्ोही 

सािबत करना चाहतग है? ऐसग लोग कम सग कम जो सगकुलर लोग है, वग कया मुसलमानड़ कग  िहत की बात कर रहग है या 

उनको नुकसान पहंुचा रहग है? 

�ी उपसभापित: आप खतम कीिजए। �ी ...(व्ववाा)... 

�ी िशवाानद ितवारी: ऐसग लोगड़ सग दगश को बचाना चािहए। हम ऐसग लोगड़ सग ्ी अपील करेगग िक इस बात 

को धयान मे रखे। इसी कग  साथ म ैअपनी बात समापत करता हंू। बहुत-बहुत धपयवाद। 

�ी रामिवलास पासवाा: उपस्ापित जी, म ैआपको धपयवाद दगना चाहता हंू िक आपनग मुझग इस िवषय पर 

बोलनग कग  िलए समय िदया। मै �ी िशवानपद ितवारी जी को ्ी धपयवाद दगना चाहता हंू। हम लोग तो एक ही टकूल 

कग  िव�ाथ� रहग है। वैसग वग आज बी.जग.पी. कग  साथ है, लगिकन थोड़ी-बहुत उनकी अतंरातमा की आवाज़ आ ही जाती 

है। उपहड़नग ठीक ही कहा िक यग लोग मुसलमानड़ को गाली दगतग है। मुसलमान लोग पूरग दगश मे अलपसखंयक है। जो 

बहुसखंयक होता है, वह हमगशा superiority complex सग �िसत होता है, जो अलपसखंयक होता है, वह हमगशा 

inferiority complex सग �िसत होता है। कुछ लोग यहा ंगवर सग बोलतग है िक हम िहपदू है, लगिकन जब हम िवदगशड़ मे 

जातग है, ईसा मसीह कग  राज मे जातग है, तो गवर सग िहपदू नही बोल पातग है। इसिलए माइनॉिरटी की जो साइकोलॉजी 

है, उसको समझनग की आवशयकता है। मै िसफर  पवाइंट कहकर अपनी बात समापत कर दंूगा। 

�ी उपसभापित: इतना वय नही है। 

�ी रामिवलास पासवाा: हमको बताया गया था िक हमे 7 िमनट का समय िमलगगा। 
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�ी उपसभापित: आप 5 िमनट लग लीिजए। 

�ी रामिवलास पासवाा: ठीक है। पहली बात यह है िक मवछर को हम डी.डी.टी. सग मार सकतग है, लगिकन 

जब तक गदंग नालग की सफाई नही होगी, मवछरड़ का पैदा होना बंद नही होगा। यह उ�वाद कहां-कहां पर है? 

उ�वाद नॉथर-ईटट मे है। नॉथर-ईटट मे कौन लोग रहतग है? नॉथर-ईटट मे अिधकतर ईसाई लोग रहतग है। उ�वाद 

कशमीर मे है। कशमीर मे कौन-कौन लोग रहतग है? कशमीर मे मु�टलम लोग रहतग है। पंजाब मे उ�वाद हुआ। पंजाब मे 

कौन लोग रहतग है। पंजाब मे िसख लोग रहतग है। वह पािकटमान का बॉडरर है। तो नॉथर-ईटट बॉडरर का इलाका है, 

पंजाब बॉडरर का इलाका है, कशमीर बॉडरर का इलाका है और दगश कग  ्ीतर हम नकसलवाद को झगल चकुग  है। 

इसिलए हम िकतना ्ी अवछा घर बना ले, यिद उसकी चारदीवारी कमज़ोर रहगगी, तो घर मे चोर कग  घुसनग का डर 

रहगगा। आिखर इस उ�वाद कग  पीछग कौन लोग है? उ�वाद मे एक तो माइनोिरटीज़ का नाम आता है, दूसरा वीकर 

सैकशंस का नाम आता है। नकसलवािदयड़ का मामला जहा ंआएगा, माओवािदयड़ का मामला जहा ंआएगा, वहा ंपर 

वीकर सैकशंस का नाम आता है। जहा ंबाहरी आतंकवाद का नाम आएगा, वहा ंमुसलमानड़ का नाम आता है। इसिलए 

मै आपसग िनवगदन करना चाहता हंू िक जब तक हम इन दोनड़ वग� की समटयाओं की ओर धयान नही देगग, तब तक 

इसका हल नही िनकलगगा। मनोहर जोशी जी नग ठीक कहा िक इसका root cause कया है, इसकग  root cause पर 

हमको जाना चािहए। अ्ी होम िमिनटटर साहब यहा ंमौजूद नही है। हम लोग कशमीर गए थग, हमारग साथ बी.जग.पी. 

की सुषमा टवराज जी थी, सी.पी.एम. कग  लोग ्ी थग। िपछलग साल जून सग लगकर िसतंबर तक 110 बवचड़ को गोली सग 

उड़ा िदया गया, लगिकन कही उसकग  ऊपर कोई जाचं नही हो रही है, कोई कायरवाही नही हो रही है। एक बवचा जो 

सगंीन कग  साए मे जपम लगता है, सगंीन कग  साए मे आगग बढ़नग का काम करता है, वह यह सब दगखता है और िड�गशन 

मे चला जाता है। वह कया समझगगा, उसकग  सामनग कौन nationalist है, उसकग  सामनग कौन सा religion है? 

उपस्ापित जी, दूसरी बात मै आपसग यह कहना चाहंूगा िक �ाइम िमिनटटर नग कहा िक कमयुनिलजम और 

माओवादी दगश कग  िलए खतरा है। मै िकसी का नाम नही लगना चाहंूगा। जब हम लोग पोटटमाटरम करतग है, ईमानदारी 

की बात करतग है, िजसकग  बारग मे हमार साथी �ी िशवानपद ितवारी जी नग कहा तथा दूसरग सािथयड़ नग ्ी कहा, म ै

िकसी वयिय का नाम नही लूंगा। अ्ी तक जो ्ी घटनाए ंघटी है, उन घटनाओं की जाचं CBI नग की है, उस CBI 

जाचं कग  बारग मे हम आपसग कहना चाहतग है िक 2006 मे मालगगावं की घटना घटी और दोबारा मालगगावं की घटना 19 

िसतमबर 2008 को हुई। उसमे िकन लोगड़ का नाम आया? * का नाम आया। उसकग  नगता कौन है, उनकग  िवषय मे मै 

नही कहना चाहता हंू। * का नाम आया। 

*Expunged as ordered by the Chair. 
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5.00 P.M. 

उसकग  नगता कौन है? उनकग  बारग मे कहेगग तो यह कहा जाएगा िक वग लोग यहा ंिडफेड करनग वालग नही है। 18 

फरवरी को समझौता एकस�गस की घटना हुई, उसमे िकसका नाम था? * कग  �चारक का नाम था। नाम कहेगग, तो 

बतला देगग। * ...(व्ववाा)... 18 मई, 2007 को मकका म�टजद िवटफोट हुआ, उसमे िकसका नाम था? * का नाम 

था, नाम कहेगग, तो वह ्ी बतला देगग। 11 अकटूबर, 2007 को अजमगर शरीफ की घटना घटी ...(व्ववाा)... 

�ी िवज् कुमार �पाणी (गुजरात): सर, यग * का नाम कयड़ लग रहग है? ...(व्ववाा)... 

�ी उपसभापित: ऑग�नाइजगशन का नाम नही लगना है। ...(व्ववाा)... 

�ी रामिवलास पासवाा: सर, मै िरकॉडर की बात कर रहा हंू। ...(व्ववाा)... आप कहे तो मै िलखकर दग 

दंूगा। आप कहे तो म ैिलखकर दगनग कग  िलए तैयार हंू। यह सी.बी.आई. की जाचं कमगटी की िरपोटर है। ...(व्ववाा)... 

जगटली साहब को मालमू है। ...(व्ववाा)... 

�ी रिव शंकर �साद (िबहार): जनता नग इनको वोट नही िदया, इसिलए यहा ंसग वोट लगनग की कोिशश कर 

रहग है। ...(व्ववाा)... 

�ी उपसभापित: दगिखए ऑग�नाइजगशन का नाम आप मत लीिजए। 

�ी रामिवलास पासवाा: सर, यिद आप बम बलाटॉस कग  िवषय मे चच� करतग है, तो ईमानदारीपूवरक 

पोटटमाटरम होना चािहए। िसफर  मुसलमान का नाम लगकर िक सारग कग  सारग टगरिरटट मुसलमान है, अ्ी हमारग साथी 

िशवानपद ितवारी जी नग कहा िक िहदू का नाम आएगा तो उसको गुटसा आता है और मुसलमान का नाम आएगा तो 

आप लोग ताली बताएंगग। इस तरीकग  सग दगश चलता है कया? ...(व्ववाा)... मै नाम कर रहा हंू, िरकॉडर कग  मुतािबक 

नाम कह रहा हंू, इसिलए आप सुिनए। ...(व्ववाा)... सर, म ैचलैेज करता हंू िक यिद यह गलत होगा और आप 

माफी मागंनग कग  िलए कहेगग, तो म ैमाफी मागं लूगंा। ...(व्ववाा)... आपनग कह िदया ओसामा िबन लादगन, मै तो कुछ 

नही बोला। अब * का नाम आ रहा है, तो आपकग  पगट मे ददर कयड़ हो रह है? सर, 4 जून को ठाणग िसनगमा हॉल मे 

िवटफोट हुआ, यह होम िमिनटटर बता रहग है। ...(व्ववाा)... 

�ी रिव शंकर �साद: सर, इनका टटगटमेट है िक SIMI is a cultural organisation. 

�ी रामिवलास पासवाा: ठीक है... ठीक है। सर, मुझग आपनग टाइम िदया है... 

�ी उपसभापित: नही, अब आप कपकलडू कीिजए। 

�ी रामिवलास पासवाा: म ैहोम िमिनटटर सग पूछना चाहता हंू िक वग बताए ंिक 4 जून, 2008 को ठाणग िसनगमा 

हॉल मे जो िवटफोट हुआ था, उसमे िकसका हाथ था? होम िमिनटटर बताएं िक कया उसमे मु�टलम लोग थग? बताए ं 

*Not recorded. 
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िक 19 िसतमबर, 2008 को मालगगावं मे दूसरा बम िवटफोट हुआ, उसमे िकसका नाम था? * का नाम ले तो इनको 

गुटसा आनग लगता है। सर, 16 अकटूबर, 2008 को गोवा बम बलाटट हुआ, उसमे िकसका हाथ था? कौन है *? 

अगटत, 2008 मे कानपरु का बम िवटफोट हुआ, कानपरु कग  साथी यहा ंबैठग हुए है, बी.एस.पी. कग  लोग है। कया * का 

उसमे हाथ नही था? कया उसमे दो लोग मारग नही गए थग? * कौन है? उसनग तहलका मे ्ी कहा िक चालीस लोगड़ 

की हतया की है और मौका िमलगगा तो और हतया क�ंगा। * बंगलौर का अधयक, * नग अं�गजी टी.वी. चनैल मे कहा 

िक तीस लाख दो, जहा ंचाहग, दंगा करवा लो। 

�ी उपसभापित: पासवान जी, आपकग  सात िमनट हो गए है, अब समापत कीिजए। 

�ी रामिवलास पासवाा: सर, मै दो िमनट मे खतम क�ंगा। सर, इसिलए मै कहना चाहता हंू िक यह मगरा 

अखबार नही है, यह "िहपदू" अखबार है और इसमे िकसनग िलखा है? परवीन टवामी नग िलखा है और कया िलखा 

है? उसनग िलखा है- Norwegian mass killer's manifesto hails Hindutva. 

�ी उपसभापित: आप पगपर मत िदखाइए। 

�ी रामिवलास पासवाा: परवीन टवामी कग  सबंंध मे कोई नही कह सकता है िक वह मुसलमान का समथरक 

है या िकसी का समथरक है, जो कम सग कम * और बी.जग.पी. कग  लोग है। उसनग कहा िक हमनग जो �गरणा ली है, वह 

* कग  िहदुतव सग ली है और पहलग वहा ंनॉव� मे घटना घटी तो लोगड़ नग समझा िक मुसलमान उ�वािदयड़ नग सबको 

मारा। बाद मे मालमू हुआ िक मुसलमान उ�वादी नही थग, वह White था और उसनग कहा िक हम चाहतग है िक यहा ं

सग िजतनग ्ी non White लोग मारग गए है, सबको यहा ंसग हटा िदया जाए। ...(सम् की घं्ी)... और एक पवाइंट 

कहकर म ैअपनी बात समापत करना चाहता हंू। उपहड़नग "िहपदू" मे िलखा िक Norwegian mass killer Anders 

Behring Breivik hailed India's Hindu nationalist movement as a key ally in a globe struggle to bring 

down democratic regimes. 

इसिलए जो इनकग  गु�जी है, * थग ...(व्ववाा)... 

�ी उपसभापित: नाम िनकाल दीिजए। ...(व्ववाा)... नाम िनकाल दीिजए। ...(व्ववाा)... नाम िनकाल 

िदया है, I have removed. ...(व्ववाा)... 

�ी रिव शंकर �साद: िकसका नाम लग रहग है? ...(व्ववाा)... िसमी को साटंकृितक सगंठन कहतग है। 

...(व्ववाा)... 

�ी िशवाानद ितवारी: इपहड़नग यह जवाब नही िदया िक ओसामा िबन लादगन ...(व्ववाा)... इसकग  पीछग कया 

मकसद है? ...(व्ववाा)... 

*Not recorded. 
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�ी उपसभापित: नाम िनकाल िदया है। ...(व्ववाा)... 

�ी रामिवलास पासवाा: सर, गु� जी का नाम हटा दीिजए। ...(व्ववाा)... िशवानपद ितवारी जी की कहनग 

पर गु� जी का नाम हटा दीिजए। ...(व्ववाा)... 

�ी उपसभापित: हटा िदया है। ...(व्ववाा)... 

�ी रामिवलास पासवाा: सर, मै इतना ही कहना चाहता हंू िक जब आप टगरिरजम कग  ऊपर बहस चलातग है, 

जब आप बम बलाटट कग  ऊपर बहस चलातग है तो खुलग िदमाग सग बहस करनी चािहए और एक समुदाय िवशगष को 

िपन पवाइंट करकग , एक समुदाय िवशगष को टाग�ट बनाकर यिद आप काम करतग रहेगग, तो ठीक नही है। उधर सग 

हमारग साथी पाशा जी नग ठीक कहा िक िसफर  एक समुदाय मे आप लोगड़ को टाग�ट नही बना सकतग है। सर, हम 

चाहतग हे िक जो घटना घटी है, उस घटना का पोटटमाटरम होना चािहए। हम होम िमिनटटर साहब सग आ�ह करेगग 

िक जब ्ी अपय जाचं करतग है तो इन सगंठनड़ की ्ी जाचं करो। ...(व्ववाा)... 

�ी उपसभापित: रामिवलास जी, आपनग बहुत अिधक टाइम लग िलया है। ...(व्ववाा)... 

�ी रामिवलास पासवाा: * यह ्ी बताएं। ...(व्ववाा)... 

�ी मोहममद अदीब: सर, बहुत-बहुत शुि्या। आज कग  इस िवषय पर कई बार बहस हो चकुी है। 

...(व्ववाा)... 

�ी रिव शंकर �साद: सर, ...(व्ववाा)... 

�ी  उपसभापित: अदीब साहब बोल रहग है, आप सुिनए। ...(व्ववाा)... 

�ी मोहममद अदीब: सर, मै यह चाहंूगा िक ...(व्ववाा)... 

�ी  उपसभापित: यह नही होगा। ...(व्ववाा)... Nothing will go on record. 

�ी िशवाानद ितवारी: * 

�ी रिव शंकर �साद: * 

�ी रामिवलास पासवाा: * 

�ी  उपसभापित: आप लोग बैिठए। ...(व्ववाा)... यह कया हो रहा है? Nothing will go on record. आप 

बैिठए। Nothing will go on record. रिव शंकर जी, आप बैिठए। पुंज जी, आप ्ी बैिठए। ...(व्ववाा)... यह कया 

है? पुंज जी, आप बैिठए। ...(व्ववाा)... िशवानपद जी, आप ्ी बैिठए। ...(व्ववाा)... दगिखए, िशवानपद जी, आप 

िबहार की िसयासत यहा ंमत लाइए। ...(व्ववाा)... पलीज़, पुंज जी, आप बैिठए। ...(व्ववाा)... Hon. Members, I  

*Not recorded. 
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have to take the sense of the House. It has been decided in the Business Advisory Committee that 

we complete the Short Duration Discussion; and the reply by the hon. Home Minister today itself. 

SOME HON. MEMBERS: Okay, Sir. 

Short duration discussion on the situation arising out of growing  

incidents of terrorism in the country with special reference to recent  

blasts in Mumbai on 13th July, 2011-contd. 

�ी मोहममद अदीब (उ�र �दगश): मै यह बात कहना चाहता हंू िक इस हाउस मे कई बार इस मु�ग पर बहस 

हुई है। लगिकन बिुनयाद यह है िक कल हमारग नायक साहब नग एक बात कही थी, जो बिुनयादी बात थी िक टगरिरजम 

को िडफाइन कैसग िकया जाए? यह एक बिुनयादी मसला है िक टगरिरजम है कया? अगर इराक खतम िकया जाता है 

और वहा ंमुलक तबाह हो जाता है तो वह टगरिरजम नही कहलाता है। िफिलटतीन का हक छीन िलया जाता है तो वह 

टगरिरजम नही कहलाता है। अगर िकसी की म�टजद तोड़ दी जाती है तो टगरिरजम नही कहलाता। इसिलए पहलग यग 

चीज़े तय होनी चािहए िक टगरिरजम कग  मायनग कया है? अगर िकसी ्गन मे आग लगती है तो टगरिरजम होता है और 

वहा ंका मुजिरम सात साल तक जगल मे रहता है। जब िकसी घर मे इंसान को जलाकर मार िदया जाता हग, जो इस 

हाउस का मैबर ्ी रह चकुा होता है तो उसको तीन िदन कग  अदंर बगल ्ी दग दी जाती है - उसको कया कहा 

जाएगा? यह बिुनयादी मसला है। अगर पािकटतान इसमे शािमल है तो कतन और मुकममल तौर पर हम सबको 

िमलकर पािकटतान सग इंतकाम लगना चािहए। मगरी दुिनया को, मगरग मुलक को बब�द करनग वाला अगर कोई है तो उसग 

छोड़ना नही चािहए। मुझग नही मालमू िक िजन लोगड़ नग मालगगावं मे बम फोड़ा, वग कब पािकटतान सग आए थग। मुझग 

नही मालमू की अजमगर शरीफ मे जो बम फटा, वग पािकटतान कब गए थग और कब पािकटतान सग आए थग? यह तय 

होना चािहए था। ...(व्ववाा)... 

�ी उपसभापित: आप उनको बोलनग दीिजए। ...(व्ववाा)... आप उनको बोलनग दीिजए ...(व्ववाा)... आप 

कयड़ उठ रहग है, उनकी बात उनको बोलनग दीिजए, अपनी बात आप बोिलए। ...(व्ववाा)... आप बैिठए, आप नए 

मैमबर है। 

�ी मोहममद अदीब: जनाबग आली, हमारग होम िमिनटटर को यह कहना पड़ग िक इसिलए मगरग ऊपर यह 

इलजाम लगाया जा रहा है। यह िकतनग अफसोस की बात है िक िहपदुटतान का एक होम िमिनटटर यह कहता है िक 

साहब, मनैग कुछ अफ़राद पकड़ग है इसिलए मगरग ऊपर इलजाम लग रहा है। इस पर ्ी बहस होनी चािहए। जब 26/11  
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का वाकया हुआ था तो िपछली बार कहा था िक मनैग रात को तीन बजग टी.वी. पर दगखा था िक शहीद करकरग कग  

इंतकाल कग  ऊपर कुछ लोगड़ को जशन मनातग हुए टी.वी. पर िदखाया जा रहा था। होम िमिनटटर साहब नग क्ी 

मालमू नही िकया िक वह कौन सा टी.वी. चनैल था, म ैउसका नाम नही लगना चाहता हंू लगिकन उनको मालमू होना 

चािहए। खुिशया ंमनाई गईं थी शहीद करकरग की शहादत पर, जब पहला फलगश आया था। तो यह ्ी हुआ िक मुमबई 

मे ्ी खुिशया ंमनाई गईं। मालमू करना चािहए था िक वग कौन सग पािकटतानी है िजपहड़नग खुिशया ंमनाईं थी मुमबई मे 

या वग कौन सग लोग है जो आज शहीद करकरग को क्ी दुशमन कहतग थग िफर वह वतन का मौहबबत करनग वाला हो 

गया। यह ताली दोनड़ तरफ सग बजती है, आज ्ी मै पूछना चाहता हंू, िमिनटटर साहब है नही, चार साल पहलग 

मालगगावं कग  लोग बंद हुए थग, तो आज असीमानपद नग कह िदया िक मै मुजिरम हंू। आज दोनड़ लोग जगलड़ मे है। उनको 

आप कब तक जगलड़ मे रखेगग? यह कहा जाता है िक गवनरमेट सोफट हो गई है। जरा हमारी तरफ आकर कग  दगिखए 

तो बताऊं िक सोफट कया है। सात-सात सालड़ सग लोग जगलड़ मे बंद है। 34 लोगड़ कग  तो मुकदमे लड़कर मनैग छुड़वाए 

है सात साल कग  बाद। उपहड़नग कोई जुमर नही िकया। हमारग िदलड़ मे तो आकर झािंकए। सबसग पहलग तो ज�रत इस 

बात की है िक अपनग िदलड़ सग नफरते िनकािलए, सबसग पहलग ज�रत इस बात की है िक यह शक और शुबहा 

छोिड़ए और यह तसववुर कीिजए िक यह मुलक मगरा है। इस बार हमारी सरकार है या नही है, अगर सरकार पर यह 

मुसीबत आई हुई है तो हमको एक होना चािहए, हमको जुड़ना चािहए, कयड़िक वह वाकयात जब अटल िबहारी 

वाजपगयी साहब थग, तब ्ी होतग थग और आज ्ी हो रहग है। कुछ लोग ऐसग है जो हमारग मुलक कग  पीछग लग गए है। 

लगिकन आपकग  जहनड़ मे कुछ ऐसग जुलम ्र गए है जो िसफर  नफरत की रोशनी दगखना चाहतग है। रटमो-नफरत कग  

चशमग हमनग लगा रखग है। लगिकन क्ी हमारग िदलड़ सग ्ी पूछा होता? आज एक सवाल यहा ंडाला गया था िक साहब, 

पोटा हटा िदया गया। पोटा मे कया जुलम िकया है, वह आपनग क्ी मालमू िकया होता। हमारग बहुत ही सीिनयर 

वकील है, मै उनकी क् करता हंू इसिलए िक पा�लयामेट सग जयादा टगलीिवजन पर ्ी उनको दगखता हंू। 

टगलीिवजन पर ्ी एक अलग हुकूमत चलती है इस मुलक मे। जो कुछ यहा ंनही होता वह टगलीिवजन पर िदखाया 

जाता है। वहा ंरोज दूसरी पा�लयामेट चलती है। यहं◌ा इसिलए मौजूद होता है िक पा�लयामेट सग जयादा टगलीिवजन 

पर बात की जाए। पा�लयामेट कग  नज़ाम को तोड़-फोड़ करकग  रख िदया गया है। म ैचाहता हंू अपनग सारग दोटतड़ कग  

साथ, वग इस तरफ कग  हड़ या उस तरफ कग  हड़ िक मुलक बचानग की बात है, िदलड़ को जोड़नग की बात है। कैसग आप 

नाराज होतग है? आपको मालमू है िक सन 1947 मे अगर जमीन बंटी है तो हकीकत यह है िक सन 1992 मे ्ी आपनग 

िदलड़ को तोड़ा था। तो सन 1992 मे आपनग िदल तोड़ करकग  नफरते पैदा करदी थी। आज मगरग नौजवानड़ को जो आप 

शक और शुबहा की िनगाहड़ सग दगखतग है उसकी वजह यह है िक उनकी दुिनया उजड़ गई। यह सब इलजाम  

आपकग  ऊपर ्ी उतना ही आता है िजतना दूसरड़ पर आता है। हमनग अपनग खून को बाटंा था। हमारग ्ाई और हमारग  
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खानदान कग  लोग उस तरफ पािकटतान चलग गए और हम इस जमी पर आकर बैठग। हमको नगह�, गाधंी और 

मौलाना आजाद नग पकुार कर कहा था िक तुम इस मुलक मे रहोगग। यह मुलक हमारा है, इस मुलक कग  हम िहटसगदार 

है। हमको मजबूर मत कीिजए िक जैसा नक़वी साहब नग कहा िक हम िकराएदार नही है, हम िहटसगदार है और हम 

यही कहतग है िक सगकयुलर मुलक कग  अदंर रहकर हम अपना िहटसा लेगग। इस वय मुलक पर खराब वय पड़ा हुआ है। 

इस वय ऐसा दुख पड़ा है िक दुिनया यह चाहती है िक मगरा मुलक तरककी न करनग पाए। िजनको हम अपना आका 

समझतग है, जो वािशगटन मे बैठतग है यह सब उनकी चाले है। आज पािकटतान कग  साथ वही पैसग दगतग है, वही लगकर 

आतग है, वही हमे लड़वातग है और हम आपस मे लड़तग है। इस वय िबलकुल वािजब तौर पर नफरतड़ नग हमको बीच मे 

डाल रखा है और हुकूमत को मु�शकलात मे डाल रखा है। ...(सम् की घं्ी)... हुकूमत की िजममगदारी बनती है, 

हमारी िजममगदारी बनती है िक हम हुकूमत का साथ दे और इस आतंकवाद सग लड़ाई को खतम करे। बहुत-बहुत 

शुि्या। 

 

*Transliteration in Urdu Script. 
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THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Mr. Deputy Chairman, Sir, we 

have been discussing, since yesterday, the issue of national security, particularly in the wake of the 

13th July blasts at three places in Mumbai. Needless to say, the blasts and the actions 

accompanying them, have to be condemned and have been rightly condemned by every section of 

this House. They are condemnable and also worrisome for this country. Our worries, Sir, also  
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increase because three weeks after the blasts, it appears that we do not have serious clues as to 

who the real culprits are. This attack on Mumbai is actually in a series of attacks where Mumbai has 

been repeatedly attacked. It started in 1993 with a serial blast in Mumbai. Then you have several 

important isolated cases which caused extensive damage. Then you had the train blasts. And then 

was the major 26/11 blast, the attack through the sea route. The 26/11 attack through the sea route, 

clearly from across the border, after the 9/11, perhaps, has been one of the most major terrorist 

strikes anywhere in the world. Now you have the 13th July attack where three crowded areas in 

Mumbai were picked up and bombs were planted in a structured manner in those areas. One of the 

questions which arises is: Why is Mumbai, repeatedly, chosen for such attacks? I have been closely 

following the statements of the Home Minister. He has carefully avoided answering the questions 

saying, "I know the answer; I have a hunch, but I do not want to really specify the reasons". I don't 

think, Sir, the reasons are a matter of great research being required or they are any closely guarded 

secret. The attack on Mumbai which comes in this entire chain, increases the credibility and visibility 

of the terrorist outfit which organizes all attacks. That is why Mumbai is repeatedly chosen. The cities 

like Mumbai and Delhi, when they are chosen for attack by the outfits, their own visibility, their own 

credibility as a terrorist organization also gets noticed all over the world. 

Secondly, Sir, when these attacks are successful and not prevented, attacks on a place like 

Mumbai end up resulting in exposing the weakness of our security system. If these people can enter 

with ammunition, go to a number of places, plant them and then escape, how many people would be 

involved in organizing this? Those who manufacture these bombs, those who purchase ammonium 

nitrate and other such chemicals, those who provide the logistical support, transportation, escape, 

money and, maybe, finally even legal defence, are all involved in this. It always puzzles me that this 

exposes the weakness of our security system when terrorists infiltrate into the city and successfully 

organize these blasts. 

I beg to differ with the Home Minister when he said, on the morning of 14th at Mumbai, that it 

was not an intelligence failure. The fact that so many people were involved, the fact that they 

successfully organized these blasts and managed to escape, the fact the intelligence agencies did  
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not know any of these things, that they had not infiltrated into these modules, is, itself, an intelligence 

failure. That the intelligence not knowing any of these things, when so many people must have been 

involved in this whole conspiracy to commit these ghastly crimes, is an intelligence failure. I think he 

understands intelligence failure as meaning that the intelligence had not informed and, therefore, 

nobody had an opportunity to act on the basis of the intelligence information. There is a fundamental 

difference between the two. The difference being that if the executing agency, normally, the police in 

Maharashtra, did not have the intelligence information, then, that is a separate issue. If intelligence 

information had been given and the Mumbai police had not acted, then, that would be a failure of the 

executing agency. There is a difference when the intelligence agency does not inform you that so 

many people in these modules are acting in this manner, that they have entered, and a likely warning 

is given, then, we admit that it is an intelligence failure. The third reason, I come back, why Mumbai 

is repeatedly chosen is because it is a commercial capital centre of India. And when India's 

commercial centre is attacked, then, obviously, it catches the global attention. And, fourthly, - I say 

this with a sense of regret - on an issue where all of us should really be speaking the same language 

in the national interest, Mumbai is chosen also for reasons that once Mumbai is attacked and people 

are identified, irrespective of those who are there, you always find people, keeping the character of 

the city in mind, who will come up and say, "People have been wrongly harassed and, therefore, let 

us now go soft on this." I shall, in the course of my intervention, try to highlight this point as well. 

Mumbai having been repeatedly attacked, after the attack, now, a debate starts in this country about 

the spirit of Mumbai. I am, at times, puzzled that these days on public issues, rather than political 

thinkers and political leaders, as our colleagues just now rightly mentioned, there is now a convention 

to get the cinema and fashion celebrities, to give an opinion on serious subjects. So, they always say 

that the spirit of Mumbai is that yesterday we were attacked and today morning we are all normal. 

The resilience of Mumbai is the only spirit of Mumbai. Well; resilience is a good thing. Plurality is a 

good thing. To come back to normalcy is a good thing. Not retaliating is a good thing. But that alone 

can't be the spirit of Mumbai. The spirit of Mumbai can't be that it gets attacked repeatedly and then 

gets ready to wait for the next attack. This is the sad history of Mumbai. The real spirit of Mumbai has 

to be that it has to influence each one of us, those in Government, those in Opposition, those in 

building public opinion in this country, to resolve, to have a system in this country where nobody  
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really dare attack Mumbai ever again or, for that matter, any other part of India. If the spirit of 

Mumbai can lead us to that destination, I think, we would all be discharging our national 

responsibility much better. The question which then arises is: if you are to reach that destination, that 

this should be the last attack and that Mumbai should never be attacked again or any other part of 

India should never be attacked again, then, how do you fight this menace of terrorism? You don't 

fight it by dividing ourselves into categories of 'your terror' or 'my terror'. Sir, I have always believed 

that the first essential condition required for any society to fight terror is: does it have the political will 

to fight terror? I have always believed that after 9/11, not many have dared attack Manhattan or, for 

that matter, United States ever again. Yesterday, we were at a function where the Home Minister 

corrected me by saying that the attack did take place. But there is a serious doubt about that 

whether that was because of an association with a radical organization or because of mental illness. I 

won't get into that controversy. But there are societies which have been targeted by terrorists and 

which have shown a resolve and determination to make sure that they are never attacked again. 

Terrorists may still slip in. No security system can be foolproof. 

But do we have that political will? Every time we have a policy, somebody decides to pull 

down that policy. And I have not the least doubt that we must finally have to make a choice: will 

India's national security and internal security be guided only by security consideration or will it be 

guided by other collateral facts? You take a hard line on national security, and that is a correct line to 

take; then, you will have, for some time, to abandon this thought as to who it hurts. It must hurt only 

those who indulge in these acts. Those who do not indulge in these acts have nothing to fear about. 

There is some kind of compromise which takes place with our own freedom and our own human 

rights. We all do not like being frisked wherever we go. But we are in a vulnerable society which can 

be repeatedly attacked. There are precautions that the society and the system has to take. Let us 

not, then, get up and say, "Well, you take this step. This step is, ostensibly, against terrorism but it 

is intended against a community". No aspersion should be cast on a community; it should only be 

against the terrorists. And to the extent that you need hard measures, even if they compromise a little 

with our human rights, then, you will have to take hard measures, and you must have the political will 

to take those measures. 

Sir, a determination to counter terror will have three steps essentially. The first step is your 

security and intelligence system which prevents terror. Your second step is: if despite that a terrorist  
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attack takes place, your ability to contain that attack. The third step is: you must have a tough and a 

fair system so that you are able to inflict, after an honest investigation, a punishment on the man who 

does it, and that punishment, then, ends up acting as a deterrent for others who want to commit 

terror. 

Therefore, we must have the system, both Intelligence and security, to prevent a terrorist act, 

to contain an attack when it is on, with our Quick Response Teams and so on. There are several 

questions. Then, of course, the hon. Foreign Minister is here and we have the privilege of his 

presence at the moment. Our foreign policy considerations, Sir, also have to factor this in mind that 

we have to effectively use our foreign policy as an instrument to isolate those nations and societies 

which make terror as an instrument of their State policy. 

Sir, let us honestly introspect. As a society, have we shown our political will? And when I am 

saying this, I am not only referring to politics, I will refer to other instruments of Indian society also. 

Much was debated just now about POTA and TADA. An anti-terror law only comes in after the act is 

committed. It does not prevent a terrorist attack. After a terrorist act is committed, you investigate 

under special powers; you give a punishment to the person and that punishment will act as a 

deterrent so that in future the act is not committed again. That is the objective of the law. An anti-

terror law is not a replacement for an intelligence agency. It is not a replacement for the security 

personnel. Those people will do their tasks separately. Let us look at our own track record and let me 

give a few illustrations. The late Shri Rajiv Gandhi, when he was in power, brought in TADA. At that 

time, we had a problem in Punjab. Even the serious problem in Kashmir had not started; it was 

around mid-80s. The present Home Minister was then Internal Security Minister, and he had piloted 

the law. It was completely well-intentioned because terrorism was raising its head in this country. 

There were complaints that in some parts of India it was misused; it could have been amended to 

stop the possibility of its abuse. Nobody then said, 'repeal it'. This law was then not against any 

community. The maximum misuse took place in the late 80s in Gujarat, where farmers were arrested 

under this law. Then, somebody stepped in and said, 'you cannot use it against farmers.' It was 

used in Punjab, it was used in several other parts of India. It was used in Assam. You had insurgency  



 350 

in Assam in those days. Finally, it was used in 1993 in the Mumbai blasts. Now, the 1993 Mumbai 

blasts were admittedly terrorist acts; you had a series of blasts at various places. Overnight, you 

found a campaign for a repeal of TADA because it was used in Mumbai. The Narasimha Rao 

Government had no option because of this campaign, and that had to repeal TADA. When the next 

anti-terror law came, you said that it is anti-secular; it is anti-minority. 

Look at some of the more serious cases. And this is not for punishing the innocents. Home 

Minister is a very eminent lawyer. Look at the Parliament attack case. But for some of the special 

provisions in that law, but for an anti-terror law, which was applicable at that time, you would not 

have been able to convict the terrorists. 

Look at the Akshardham case. I always believe that even though, finally, the accused were 

convicted only under the IPC in the assassination case of late Shri Rajiv Gandhi, the rules of evidence 

of TADA were used by a logic that the Supreme Court gave. And it is only because those rules of 

evidence were used that some people could be convicted for the assassination of late Shri Rajiv 

Gandhi. 

So, the moment the political pressure started, other considerations came in and you said, 'We 

have to repeal the law." Today, look at the campaign. What is the campaign? "Withdraw the Armed 

Forces (Special Provisions) Act." You have insurgency but you cannot withdraw the Armed Forces 

(Special Provisions) Act. Even if you withdraw the Army from some regions, you will have to keep 

the State Police; you will have to keep the CRPF. All that the law says is that before you prosecute a 

police officer or an army officer, you need a sanction. So, the whole objective is to remove the 

sanction so that those who are involved in separatist activities in the Valley can start endlessly 

prosecuting the army officers and the police officers! Let the Home Minister tell us how many 

applications for sanction are pending today with the Governments, State and Centre. Give them a 

free hand to prosecute. Then, we start saying, "Oh! It is absolutely a law which requires to be 

withdrawn!" 

How do you fight an organisation like Lashkar-e-Taiba? Unless we delink this fight from 

domestic politics and look at it only as a security concern, how do we fight? Today, this is not the 

occasion, but I will only refer to it and not discuss it in detail. You have the case and the Home  
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Minister knows it well. He and I will probably differ in our final assessment, in whose connection a 

Central Intelligence has warned the States as an LeT operative. When the States succeed in an 

action against them, the Central Government supports the State action, and then politics prevails. 

You withdraw the affidavit of the Central Government, replace it by an affidavit. And, accordingly, if 

you remember, what happened, the Lashkar-e-Taiba in its website said, "So and so has become a 

shaheed, one of our activists." When the Central Government withdrew the affidavit, the Lashkar-e-

Taiba also withdrew the obituary. Sir, this is not the way how terror is to be fought. When we start 

blinking, then the others realise that this is a State which can blink on pressure, one or the other. I 

am conscious of the kind of pressure the Home Minister and his Government has had to face on the 

Delhi encounter in Batla House, an admittedly case of separatist terrorists. You had the NHRC going 

into the matter; you had the courts going into the matter. They all agreed with his Ministry and his 

Government's assessment, and yet you had repeated efforts of India's domestic politics, and even 

the Congress Party's domestic politics, intervening to somehow describe those who were culpable 

as innocent and describe the security as somebody who is culpable. Instead of visiting the house of 

the police officer or the security officer who lost his life, people start visiting the houses of those who 

were being accused. This is not the spirit with which a society is able to fight terror, Sir. 

What has recently happened? I have no difficulty if you take action against some people who 

threaten law and order. We have a controversy on. I don't want to give a final opinion on that 

controversy. Where should one group of citizens sit on a fast from 16th August? The Government 

feels, "Well, we won't allow the heart of New Delhi, where the other citizens' group had sat on their 

protest; Ramlila Ground or otherwise. So, Mr. Hazare and Baba Ramdev can't sit at these places. 

Did we have the courage to show the same spirit where dozen different varieties of separatists came 

to Delhi and wanted to hold a meeting within yards of the seat of the Central Government? They 

came here; they came to Lutyens Delhi; they sat here. Before the entire country and the world they 

made speeches how India is to be broken up. Speeches were made. They were not only separatists 

from the Valley, they were separatists of different variety. As though they are forming a union or a  
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confederation, each one said, "The whole idea of India is incorrect. India can never be one country." 

These were the speeches made. The Home Ministry felt, "No, no, these are the people, whom we 

should not move out of this place." Sedition - these were seditious speeches - was passed off as a 

free speech. So, our entire liberal approach surfaced when we found these separatists. We will use 

kid gloves to tackle them, and use harsh means to tackle the 16th August fast or the earlier action 

which was taken at Ramlila Ground. Now, if this is, Sir, the approach, not only of the Government, 

this is the approach of anyone of us, for any colour of terrorism, then that is not how we can really 

safeguard India's security. Let us look back at 26/11. I only want to urge the Home Minister that the 

anti-terror policy should not merely be judged from the approach which the Government or his 

Ministry has adopted in the last 32 months of his tenure. There has been a long-standing policy and, 

therefore, let us judge the whole thing. When 26/11 took place, where did we stand at that time? 

How were we caught unawares? Have you had some Intelligence information before that? Sir, I have 

been reading a lot of material on this and the situation of India or our security apparatus on 26/11 is 

best described in the following words. Mr. Chidambaram will find these words very familiar and I am 

quoting them from his speech he delivered, the Intelligence Bureau Centenary Endowment Lecture 

on 23rd of December, 2009. This was his own description and I quote him. "The Security 

establishment was in disarray and numerous questions were being asked. Had the Intelligence 

failed? Did the first responder, the Mumbai Police, prove to be totally inadequate? Was the famed 

National Security Guard too slow to get off the block? Did the leadership of the Police let down its 

own men? Did the Central forces take too long to neutralize ten terrorists? Did the Centre and the 

State Government fail to provide a strong leadership? Did the management system collapse? Did the 

country pay a heavy price before it repulsed the terrorist attack? Did the Government fail to believe in 

mounting a swift counter on the perpetrators of terror." The Home Minister said, "I know the 

answers but I won't give them." Sir, when no answers are given the reason for not giving the 

answers is also at times obvious. Undoubtedly, the answers to most of these questions were, 'yes'. 

He then suggested a vision for the future and his vision for the future had several aspects. He first  
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said, 'Let us first set up a National Investigating Agency.' Some people here and outside the State 

Government had doubts that the National Investigating Agency may impinge on the federal structure. 

Some speeches to that effect were also made, but because of considerations of national security we 

decided to support it. He then suggested that the Unlawful Activities (Prevention) Act will have to be 

expanded and according to him the amendments to the Act was an admission that the repeal of the 

Anti-terrorist Law had left a vacuum. So, barring two major areas of difference, he brought back 

every provision of quota and I can assure some colleagues who use the words, 'these provisions in a 

society which is to fight terror are essential'. Then, don't compare them with any law of the past. 

These are new emerging situations. He then said, "lets have a National Intelligence Grid where 

everybody who collects information and there are dozens of agencies, has to share that information 

and that India needs a national centre for counter terrorism." Sir, this was in 2008, and now we are in 

2011, and almost three years have passed. Where do we stand? Even the NIA did not investigate 

26/11. I am a great personal sympathizer and a supporter of these investigative and Intelligence 

agencies because of their work being done in national interest, and if excesses are committed by any 

one of them, the system must be vigilant; we must have checks and balances to correct them. Sir, 

besides the questions he raised on 26/11, how is it that after investigating the whole case in which 

several people must have been involved-look at the system that we have – we ended up convicting 

one man? 

We have convicted that one man. And, convicting him was no rocket science. He was there 

with a weapon in front of us all, before the cameras and going about shooting and killing people. He 

was caught red-handed. And, he, obviously, had to be convicted. Our internal investigative system 

ended up convicting one man alone for an attack which was, probably, one of the most powerful 

attacks anywhere in the world after 9/11. It took no time for the FBI in the US to find out who David 

Hadley was and who Mr. Rana was. We had some evidence about Pakistan's involvement. But, it 

was really the Chicago Trial which gave us such conclusive evidence in terms of the involvement of 

both LeT and the ISI. It was these evidences that we got helped us. I am sure there must have been 

some domestic evidences also. But the trial itself was ended up in convicting only one man. One 

purpose the Chicago Trial served was that it completely demolished and obliterated the distinction 

between State actors and non-State actors in Pakistan. The Let is, ostensibly, a non-State actor. 

The ISI is a State actor. But, this was completely controlled and the handlers of this attack were in 

the Pakistan's official agency. 

Sir, the National Counter Terrorism Centre has still not become functional; I hope it does. I 

would only urge the hon. Home Minister one thing. We have followed, through the media, the  
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arguments and the counter-arguments in setting up of the National Intelligence Grid. I am sure, the 

Government will, in its wisdom, take all steps keeping two facts in mind. And, these are my causes 

of worry. In any intelligence grid, actionable intelligence intended to be shared. Sharing actionable 

intelligence has its own dangers; generic intelligence should be shared. But, actionable intelligence, 

with specifics, can never be put on such grids. You can never put intelligence on the grid that we 

know who is staying, say in a house in Abbottabad. The moment you did it, it will be counter 

productive. One agency may not be willing to share with the other agencies, which is the executing 

agency. 

The second one is this. This, I am sure, is what Mr. Ganguly mentioned about the cyber 

terrorism and those who use cyber space to invade. Unless we are doubly sure that we have built up 

fire walls around our grids, it is dangerous to put anything on the grid. The leaks in the US are from 

such grids. They have come and set the entire world wondering. Therefore, when we become over 

enthusiastic about these grids and sharing of intelligence and putting it on the grid, the need to know 

must be kept in mind - who is entitled to know how much, what is not to be shared must also be 

kept in mind and nothing should be shared till you are able to build fire walls around the sharing 

mechanism. I hope, all this is kept in mind before these proposals are put into action. 

As I said, we have the opportunity that Shri Krishna is here. I come to the Foreign Policy 

initiative. In India's case, in fighting terror, the Foreign Policy initiatives are extremely important. It is 

an important instrument for us. Sir, unquestionably, three facts are clear. The hon. Minister says that 

we live in a disturbed neighbourhood. Some hon. Members have said that this is the most dangerous 

border in the world. 'The Economists' had a cover story almost using the same language. We have a 

State in the neighbourhood which has used terror as an instrument of State Policy. We have a nation 

in the neighbourhood which has become an epicenter of global terror. You have a situation where 

there is hardly a terror attack anywhere in the world, and some news items have initially indicated that 

in the recent attack in China Pakistan's hand or a Pakistan connection is always there..whether it is 

the blasts in the underground trains in London or major attacks in India or in the United States or 

anywhere in the world. Today, we are, for the first time, reaching a situation where there is a global  
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convergence on how you deal with a State, which has a nuclear arsenal, which has terror, which has 

a lack of positive agenda, and which has a lack of great economic development. How does the world 

deal with a State of this kind? It is a State which is not merely living in denial. That was something we 

used to say years ago. Today, it is a State which is living in deceit. They are a friend of America, an 

ally of America, in America's war against terror. They are, simultaneously, an ally of the enemies of 

America in the war against terror. It is a State which can perform both roles. One important think-

tank in the U.S., one of their important spokespersons talking about our neighbour, recently said, 

"Pakistan is an ally, not a friend. India is not an ally, but, still a friend." That's how they started 

looking at us and the situation in this region. The Afghan-Taliban was created and supported, 

virtually, by the ISI. They still want America to have a dialogue or an entry route for them. The 

Laskhar-e-Taiba was similarly created as an alternative front which was India-centric. It started the 

blasts in India. That is where the connection of all this security comes in. 

When they were found out and action taken in various parts of the world, they kept changing 

names. Somebody then started operating when there was a different regime in Bangladesh. Huji was 

there, and the JuD was there. And, then, you had, before the ban on the SIMI took place, - there 

were several incidents with which SIMI was connected - the armed faction of the SIMI or the wing of 

the SIMI which was organising this. When they were found out and banned, you now have the Indian 

Mujahideens. How do we, Sir, use our foreign policy initiatives in combating this? A lot of these 

activities may even take place by home-grown terrorists and they are externally inspired. Some of 

these Organisations are externally funded. They are also externally created. Therefore, it is simply 

said, in the absence of any other alternative, we will continue to engage. The Government sees virtue 

in engagements. But, please bear in mind that even when you engage, one of the foremost issues 

you have to raise— one can always negotiate the side issues which are in the grey areas – is; what 

was contained in the January 2004 understanding between them and us? How can there be a fruitful 

engagement if your territory is used for terrorist strikes against us? You can always engage. Soz 

sahib just now said, we want a stable Pakistan. Of course, everybody wants a stable Pakistan. We  
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want a stable neighbourhood. But if you get a stable neighbourhood which is more transparent, 

where there is civilian authority, where there is less radicalisation, it will be always welcome. But if 

you have a situation where the society gets radicalised, the society continues to use terror,the State 

instruments continue to use terror, the Armed Forces get radicalised, the civilian establishment gets 

weakened, transparency in the society goes down. Then, in a such case, the outcome of the 

engagement will be determined not by the fact that we are talking to them, but it will be determined 

by what their internal developments are. And those internal developments must come on the right 

track. Your foreign policy initiatives with them and with the rest of the world must be used to find out 

how we deal with the society which has all these issues which arise out of this. 

Sir. I would urge the Home Minister not to take any satisfaction out of this fact that there have 

been only two terrorist strikes of this kind during his tenure. ...(Interruptions)... These are two main 

strikes. I am not going into Sheetla Ghat or any of these strikes. I am not going into those details. If 

you are able to lead the nation and overcome this menace, we all stand in one voice behind you. We 

wish you all success; this is not a battle we can afford to lose. But the fact is that you have various 

kinds of problems in this country. You may not call what has happened in some States in the North 

East as terrorism; you may call it as insurgency. You may call the Maoist activities as Left Wing 

extremism. The Indian society and segments within blink when you fight terror. Even in your battle 

against Maoists, this has happened. We have repeatedly discussed that issue here. I have always 

said that Maoism is not a poverty eradication programme. This is a violent movement which wants to 

overthrow India's Parliamentary democracy. 

Therefore, when States take up the fight against them, we take various kinds of social and 

economic actions. I don't think there is a dispute. You must develop those regions. You must give 

tribals the full justice and the benefit of economic development. But, then, to do that, to build roads, 

to build schools, to build institutions, you need the land free from landmines. And, therefore, when 

you need it free from landmines, you will have to take some security steps. All of us felt very strongly 

when you, initially, as Home Minister, in your early days in this Ministry, said that these were the 

steps we would take. We saw discordant voices amongst your friends. From the Left to the Right, 

everybody supported you. I do not want to go into the details because we have discussed it at 

length. But, Sir, we have talked about the weakness of the Indian States in dealing with this. I have 
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dealt with the weakness of our political system and our concern for vote banks. Look at how other 

institutions look at it. I must confess, Sir, that I am extremely disturbed about what recent 

pronouncements in this matter have come. We had one precedent and I thought we will wish it away 

where in Kashmir, our security forces were fighting with the militants who were holed into a place of 

worship. 

The Supreme Court decided that how many calories must be fed to the terrorists on each 

day.: Judges don't fight terror; Governments do; security forces do. Therefore, this was one area 

where I thought the whole concept, which is so vital to our democracy of separation of powers, was 

being weakened. When I read, I find that from 1861 onwards, the Police establishment of this 

country, the security establishment has been aided actively by civilians. The 1861 Police Act, almost 

150 years as of today, says that you must have special police officers. The Home Minister will say that 

"we are understaffed and we are trying to cover it up." So, from traffic to law and order, members of 

the community are taken to aid the community, to help the community and to protect the community. 

What were the Village Protection Committees in Punjab? These are Special Police Officers. So, one 

or two people in every village will get up and protect the village. Today, in Doda, Kishtwar, Soz Sahib 

will know, in Rajouri, you have the Village Protection Committee comprising of special police officers. 

You have had them in Maoist-infested areas. You have them in the North-Eastern States. These are 

not merely employment generating methods. Now, when I read the observations of the Court on 

these issues, I don't mind, Sir, repeating what I have said in print. "It appears that instead of leaving 

security issues to the Government of the day, ideology of the authors of the judgement now becomes 

the ground for determining constitutionality." 

Sir, since this is now the law declared, I am sure, the Minister will have no objection if I read 

out two or three paragraphs. I am quoting it. These are stray paragraphs. I quote, "People do not 

take up arms, in an organized fashion, against the might of the State, or against fellow human beings 

without rhyme or reason. Guided by an instinct for survival, and according to Thomas Hobbes, a fear 

of lawlessness that is encoded in our collective conscience, we seek an order. However, when that 

order comes with the price of dehumanization, of manifest injustices of all forms penetrated against  
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the weak, the poor and the deprived, people revolt." So, this is the rationale why people revolt and 

pick up arms. 

The next, Sir, is this, and I quote. "Thus the same set of issues, particularly those related to 

land, continue to fuel protest politics, violent agitator politics, as well as armed rebellion.... Are 

governments and political parties in India are able to grasp the socio­economic dynamics 

encouraging these politics or are they stuck with a security-oriented approach that further fuels 

them?" Sir, I don't think our constitutional mechanism ever took away this responsibility from the 

Government. Judicial review, enforcement of law is a domain of the court. But what should be the 

approach, security or otherwise, is a matter entirely left to the Government. This guides the approach 

in the matter of how insurgency or left-wing extremism is to be handled. It further says, "Rather than 

heeding to such advice which echoes the wisdom of our Constitution, what we have witnessed in the 

present proceedings have been repeated assertions of inevitability of muscular and violent 

statecraft." So, if people lay down land mines, if they go about killing security staff, demolishing 

schools, dispensaries, hospitals, roads, it is violent statecraft. 

SHRI D. RAJA: If the State violates the Directive Principles of the Constitution how will the 

people react? 

SHRI ARUN JAITLEY: If the State violates, the courts must step in. 

SHRI D. RAJA: If the Government policies are anti-poor, what will the people do? 

...(Interruptions)... 

SHRI ARUN JAITLEY: If the Government's policies are anti-poor, the Government should be 

voted out. The Government should be protested against on the streets. The courts must step in and 

say, 'the Government must then act as per law.' But the courts will not say, 'this is the reason why 

people have turned violent and you must go as a Home Minister and offer a satyagrah before them.' 

Don't use what the court chooses to describe as violent statecraft. They can go about killing people 

and then you are to be removed for the fallouts. 

Sir, I am not reading the entire text. There are other aspects of this which have nothing 

whether it is a separatist or an unlawful act of a State. Centre or States should really rationalize this 

kind of an approach, and in a country which is torn by various forms of extremism, today you have a 

situation where thousands of SPOs all over the country are removed. Now, I am not so sure whether  



 359 

the Home Minister can advise the States and the Central organizations to immediately recruit lakhs of 

people. The result of this was that within two days of this judgment, the Maoists are now giving to the 

Special Police Officers conditions for amnesty. The conditions for amnesty are, 'you come and join 

us, we will leave you.' The dice is loaded in their favour. Sir, when I said the political establishment 

must not blink, there are various aspects of the Indian State, whether it is the media or it is the Police 

or the State Governments or political parties or courts or institutions, are we going to allow every 

establishment to start blinking in a case where 210 districts are influenced by Maoism? 

The North-East areas have their own problems in some States, which we are trying to resolve; 

in Jammu & Kashmir, trouble is created from across the border, and then, sporadic attacks 

elsewhere in the country also take place. Now, if the Government or a State Government violates 

human rights, the courts must step in. That is their jurisdiction, but how they are to fight insurgency 

is a matter which is entirely to be determined by the policy of the Governments, whether Centre or 

the State. Therefore, I would like the response of the Union Home Minister and the Government as to 

how they intend to deal with this situation. 

Sir, lastly, as I said, this is not a battle that we can afford to lose. Now, how do we fight it? Do 

we have the political will to fight it? Are we going to be over-partisan in doing so? Or, are we going 

to fight it only on the basis of considerations of national security? We must address the causes which 

cause such a situation. But then, no effort should be made to weaken the will of the Indian society in 

order to fight this menace of terrorism and separatism. That is why, we are glad that the Foreign 

Minister is here. That is an important instrument he has at his disposal that could be used. And I am 

sure, if the Government of the day looks forward and brings out a policy and an approach with the 

support and in coordination with the States, we can hope that this is the last time that Mumbai or any 

other part of India is attacked in this manner. 

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Mr. Deputy Chairman, I am 

grateful to the Members of this House who have raised this discussion on terrorism, with special 

reference to the very sad and condemnable terror attack that took place in Mumbai on July 13 this 

year. I am grateful to our senior leader, Dr. Manohar Joshi, for initiating the debate and I am grateful 

to Shri Arun Jaitley, the Leader of the Opposition, who wound up the debate with a very spirited 

speech. 
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Sir, we are dealing with a complex subject. As long as there is violence here and violence 

there, we could deal with it as a law and order problem or, at best, a problem affecting public order, 

but I think terrorism takes the subject to a new dimension. It is not a simple law and order problem, 

nor is it a problem affecting public order. It goes beyond that. It affects the nation's security. In fact, 

it may even affect the nation's survival as one nation. 

Yesterday, the Leader of the Opposition and I were present at a book release function. The 

name of the book should be a wake-up call to all of us. The title of the book was 'Indian Mujahideen 

- The Enemy Within'. Both of us jointly released that book and some of the points that I will make 

now I had made yesterday, very briefly. 

We live in the most troubled and most vulnerable neighbourhood in the world. There have been 

other hotspots in the world. For a while it was Palestine, Israel, Lebanon and Syria. But now the 

epicentre of terror has shifted to the Afghanistan-Pakistan area, and we are the immediate 

neighbour. Therefore, let us make no mistake that as long as the epicentre of terror is in this region, 

we will continue to be under the shadow of terror threats. 

It is something which we cannot wish away. Dr. Ganguly said, "We can make our history but 

we cannot re-write our geography." Adding to that, there are either weak States or fragile States 

around us. Even as Bhutan moves towards democracy, we find Nepal struggling to hold on to its 

very fragile democratic system. Bangladesh is fighting forces that threaten her democracy; Sri Lanka 

is still driven by conflict. So, I think we must acknowledge the fact that we will live under the shadow 

of terror and we must, therefore, recognize the gravity of the challenge that faces us. Sir, initially we 

took comfort in the thought that terrorism was cross-border terrorism; it was imported and it came 

from across the border. That was true. There is no gainsaying the fact that terrorism came from 

across the border. It started in Kashmir and it has been with us for many many years in Kashmir. 

Some terrorists came from Bangladesh; many find the Myanmar-Bangladesh route as a convenient 

route; some come through Nepal and then many of them penetrated deep into the Indian hinterland. 

Every time a terror attack took place, we pointed the finger at our neighbour and said you are the  
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cause. That finger pointing was not wrong because at that time that was largely the cause. Most 

terrorists who committed acts of terror in India were trained, funded, handled and pushed into India 

to commit acts of terror. The new reality is, that's not the only source of terror any more. We today 

have home-grown terror groups. We can go into the history of these groups. I can spend several 

minutes talking to you about SIMI and how SIMI has morphed into the Indian Mujahideen. I can talk 

to you about the modules of Indian Mujahideen; I can talk about other groups which are operating in 

India. The second fact that we must realize is even while we live under the shadow of terror in this 

neighbourhood, many terror groups are home-grown terror groups. These are modules which are 

totally Indian. They may be inspired by groups outside, but these are totally Indian. These modules 

exist in India and operate in India. The third fact that we must acknowledge is that these groups, as is 

popularly believed, are not groups that practise one religion. For many years, we thought that all 

terror groups belong to one religion. That is not true. In fact, that unquestioning faith led our 

intelligence and investigating agencies down the wrong path. In a number of cases, they arrested 

innocent people; they indicted innocent people and young boys have spent several years in jail for no 

fault of theirs. As Dr. Ganguly pointed out, all over the world right-wing fascist elements are on the 

rise and India is no exception. 

I don't care about the guy's religion. But, I certainly question and oppose, and I am implacably 

opposed to the kind of right-wing fascist fundamentalist politics that he practises. But, that's the 

new reality. So, my first appeal to all hon. Members is: we cannot live in denial; we cannot close eyes 

to facts; we must accept the reality that faces us. And, these are the three facts. First, this is the 

most troubled neighbourhood. We live under the shadow of terror. Second, these are home-grown 

modules, Indian boys, and sometimes, even Indian girls. The five boys from Kerala, who were taken 

to Jammu and Kashmir to be exfiltrated into Pakistan for training, were guided by a girl. There is a 

second fact. These are Indian modules. And, thirdly, that they do not belong to one religion. In fact, I 

don't care about the religion they practise. I am questioning the right-wing fascist fundamentalist 

beliefs that they hold and for which, they are willing to indulge in violence. 

Now, when 26/11 happened, I think, it was a rude jolt to this country. The scale of 26/11 

terrorist attack was stupendous. It shocked the whole nation. We saw the drama unfold minute by 

minute on television for three days, and that was what brought me to this Office. In my first statement 

to the Parliament after 26/11, I said, and this probably accords what the Leader of the Opposition just 

now said, "South Asia is in the eye of storm of terror. Several terrorist organisations operating from  
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territories beyond India's borders have been identified as a source of the terrorist attacks in India that 

have occurred over the last several years." And, I quoted what India told the United Nations Security 

Council on December 10, "India will act to safeguard and protect its people from such heinous 

attacks, however long and difficult the task may be. We must do our duty by our people and take all 

actions as we deem fit to defend and protect them." And, while ending my statement, I said, "I ask 

you to remember the extraordinary courage of Assistant Sub-Inspector Tukaram Ombale who 

grabbed the barrel of the gun and took all the bullets in his chest to enable his fellow policemen to 

overpower Mohammed Ajmal Amir Kasab. I ask you to remember the supreme sacrifice made by 

Major Sandeep Unnikrishnan who ordered his men to stay back while he confronted the terrorists. 

Ordinary men and women like us cannot match their bravery, but we can stay united in our resolve 

and in our actions. Nothing should divide us - not religion, not language, not caste. In our fight 

against terror, there will be need for self-restraint, discipline and even some sacrifice. I seek your 

support; and I have no doubt that with your support and the support of the people, we shall 

overcome and vanquish the forces of terror." Sir, Pune and now Mumbai are two major blots on the 

record and I accept that. The other incidents fall in a different category. There are couple of cases 

where groups have claimed that they were behind those attacks. But, there are significant 

differences between those incidents and these two major incidents. In a couple of other cases, it has 

not yet been established whether they are terror attacks. They could be incidents committed by other 

mischievous elements. But, we always take the maximum position. We assume it is a terror attack. 

We investigate it as a terror attack until the contrary is proved. But, Pune and Mumbai are indeed 

blots. 

There is a difference between Pune and Mumbai. In Pune, we had the intelligence. We shared 

the intelligence with the Government of Maharashtra, which, in turn, shared it with the Pune Police, 

who, in turn, shared it with the establishments in that area including the German Bakery. The 

Manager at the German Bakery actually acknowledged the advice when he was told to take 

precautionary steps. Yet, Pune case happened. That was a clear case of failure on the part of both 

the police and the citizenry. 

Mumbai blast on 13th July, 2011 was a case of 'no intelligence'. I won't elaborate the point; I 

will illustrate it. I beg to submit that there is a difference between 'no intelligence' and 'failure of  
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intelligence'. The reason is obvious. We do not have an intelligence man in every part of the country. 

We do not have a policeman in every neighborhood. We do not intercept every telephone 

conversation. We do not hack into every computer. We do not have an easily accessible database of 

every module that is formed in this country. So, there will be cases of 'no intelligence'; there will be 

cases where intelligence failed, that is Intelligence was there but intelligence was either ignored, 

intelligence was misrepresented or intelligence was not acted upon. So, I beg to submit that there is 

a difference between 'no intelligence' and 'intelligence failure'. I do not know what Shri Advani ji 

meant but he said, "it is not a case of intelligence failure". I believe that Mumbai was a case of 'no 

intelligence'. That gives me no comfort. A case of intelligence failure is a warning bell but a case of 

'no intelligence' should warn us to be even more careful. We had no intelligence on this module. 

Nevertheless, please compare our response to 13th July, 2011 case of Mumbai, and, 26th 

November, 2008 case of Mumbai. The police reached the scene within minutes. Twenty-one 

ambulances evacuated every single injured person or dead body within an hour, aided, of course, by 

local citizens, like Shri Manohar Joshi's constituents. Along with local people, local taxis, 21 

ambulances evacuated every single person and got them to 14 hospitals. Two CFSL teams reached 

Mumbai by midnight; one from Delhi by air, and the other from Pune by road. An NSG post-blast 

investigating team that was in Mumbai rushed to the scene within minutes. A 14-member NIA team 

reached Mumbai by midnight. I reached Mumbai by midnight. The entire crime scene in three places 

was cordoned off. The forensic team started working at about 10 o' clock. There was a drizzle. They 

worked through the night and collected the forensic data. So, I think, the response to  

13/7 as opposed to the questionable delayed response to 26/11 shows that something has indeed 

happened in the last 30 to 32 months amongst the intelligence and police agencies that we have 

responded much better. 

Mr. Deputy Chairman, Sir, 26 people died, 123 were injured, and, some of them were gravely 

ill. I pray for their recovery. We lost 26 precious lives, innocent lives. We are deeply sad. I condemn 

the incident. Compensation has been paid. The State Government has paid the compensation, 

which was announced on television the next morning. The compensation from the Prime Ministers' 

Relief Fund has been paid. In some cases, relatives are outside Maharashtra, and, the compensation  
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will be paid as soon as they are traced and their relationship is established. There is no difficulty 

about compensation. The entire hospitalization expenses have been borne by the Government of 

Maharashtra. 

And we are going to help the families. If they need jobs, if they need other assistance, we will 

help the families. 

Now, Sir, let me deal with some substantive issues as briefly as I can. Firstly, the worst period 

of terrorist violence in India started in 2002 and culminated in 2008. It was as an ascending graph. 

Five incidents in 2002, 39 killed and 172 injured. It ascended to 9 incidents in 2008, 333 killed and 833 

injured. That was the worst period. That was the period when we pointed to cross border terrorim, 

which is true, but failed to recognize that even when cross border terrorism was taking place, Indian 

modules were being formed - SIMI, the Indian Mujahideen. While intelligence agencies had some 

idea, I think, at the political level, at the Governmental level, there was a failure to recognize the 

growth of these modules. 2009 was terror free. 2010, we had Pune; 2011, we had Mumbai. In 

between we had the small cases and I won't dwell on them now. 

I just want to share with you what we have done in the last 32 months after the Mumbai blasts. 

Some of this was recounted by my friend, Tiruchi Siva. But, I think, it is worthwhile sharing with you 

some of the things we have done. Firstly, as the Leader of Opposition said, we amended the UAPA. I 

am grateful to him. Despite serious differences on two issues, the principal opposition party 

extended cooperation; all others extended cooperation. We passed the Bill. There are serious 

differences on those two issues. But today is not the day to debate it all over again. We passed the 

Act to establish the NIA. I will tell you briefly about the NIA's record. NSG was empowered. NSG 

hubs have been set up. NSG's Regional Center is coming up in Hyderabad. NSG today is 

empowered to requisition any aircraft anywhere at any airport at any time. MAC was set up. MAC 

was empowered by an executive notification. Subsidiary MACs have been set up in every State 

capital. MAC and SMAC are in seamless communication 24x7. I have invited Chief Ministers to visit 

SMACs in their State capitals. We have taken the financial burden of connecting SMAC to the State 

special branch. Coastal Command has been set up. Coastal security has been entrusted to the  
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Navy. India has become a Member of the FATF, Financial Action Task Force. We have extradition 

treaties with 17+18 countries - 17, we have signed and exchanged, 8, we are about to exchange. We 

have MLATs with 10+9 countries - 10, we have signed and exchanged; 9, we will exchange. And we 

are putting a lot of money into modernization of police forces, both the Central Armed Police Forces 

as well as the State Forces. The main drawback has been the lack of enough policemen. We have 

one of the lowest police-population ratios. 

But I am happy to say that, thanks to our prodding, States have recruited 90,359 police 

personnel in 2010. That is capacity building. That is the building block. That is the foundation. 

Without policemen, you cannot police this country. But before we take satisfaction, let us remember, 

despite recruiting 90,000 policemen in 2010, there are nearly 6,00,000 vacancies in the police force. It 

will take us, at this rate, seven years to fill the vacancies. In the meanwhile, many will retire; there will 

be attrition. And recruiting a constable is not a one-day affair. If you decide to recruit a constable 

today, he will join the force twenty months from today. The process of recruitment will take one year 

and the process of training will take nine months. While the States recruited 90,359 police personnel, 

the Central Armed Police Forces recruited, in two financial years, 93,757 new personnel. Nearly one 

lakh people have been added to the Central Armed Police Forces. This year, 2011-12, CAPFs will 

recruit 92,168 people. Never before have we recruited nearly one lakh people to the CAPF in one 

year. We are setting up 20 CIAT schools; 13 are operational. The CRPF, the SSB, the ITBP, the BSF 

and the IB have set up a large number of training academies and training schools. Therefore, 

capacity building is starting at the basic building block, namely, more people to police us. 

Now I come to equipment. Police stations, barracks, vehicles, motorcycles, weapons, 

including AK-47 and carbines, security equipment and night vision devices. The kind of equipment 

that has been procured in the last two years equals to the procurement in all the years before. I don't 

want to burden my speech with the details. But a huge amount of money, running to over several 

thousand crores of rupees, had been spent in the last two years to procure the equipment. And the 

equipment is available. And more are being procured. I have taken the risk to procure it. I don't know 

which C&AG will find fault with them. I am prepared to take the risk. 

When I took office, my predecessor, on a complaint by a major industrial house on the last day 

when the order was to be placed, cancelled it. I revived it, went back to the CCS and said,  
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'Whatever the complaint is, let us buy these 20,000 bulletproof jackets." We bought 20,000 

bulletproof jackets by reviving a closed procurement. Subsequently, I procured 59,000 BP jackets, 

despite the fact that one of the officers and one of the scientists were colluding and we're 

prosecuting them. I said, 'You prosecute them, but let us continue the procurement.' These are two 

different things. Prosecute the guilty fellow, but continue the procurement. We have got AK-47s. We 

have got carbines. 

But let me tell you, it is not easy to procure for the Government of India. It is not easy to 

procure pencils. It is not easy to procure even stationery. Every time you go for procurement, on the 

day you are going to place the order, you will have a complaint on your table. It is not your system. It 

is not my system. It is our system. But let me tell you, we have taken risks. In every case, we have 

recorded exhaustive reasons why we are taking the decision. 

I am sure somebody will say this reason is good and that reason is bad. But, as I said, I told 

my officers to go ahead and procure. Ombule died because he did not have a bullet-proof jacket. If 

he had a bullet-proof jacket, Ombule may not have died; he would have caught Kasab alive. I said, it 

doesn't matter, let a future CAG find fault with us, but, let's procure today. We are going ahead and 

procuring. We will continue to procure and I will record reasons why I am doing something. 

States have procured. Mumbai has procured a lot of equipment. Maharashtra has raised 

forces but yet, as I told Mr. N.K. Singh yesterday, capacity building is work-in-progress. We have 

not yet built our capacity commensurate with the gravity of the challenge. It will take the State 

Governments a couple of years more before they fully equip their police forces. And I have received 

cooperation from all Chief Ministers irrespective of their party affiliations. You can verify this by asking 

your Chief Ministers. Ask the Chhattisgarh Chief Minister whether we have been helpful or not. He is 

the one who, sometimes embarrassingly, sings my praises. ...(Interruptions)... In this battle with 

insurgents, Maoists and terrorists, there is no party, there is no religion, there is no ideology. We 

have to face up to this challenge. ...(Interruptions)... First you ask him before you ask me the 

question. Just ask Dr. Raman Singh. ...(Interruptions)... As long as you don't say that Maoists are 

my friend, I am happy. ...(Interruptions)... 

Now, Sir, let me deal with the Indian modules. We believe that Pune was perpetrated by an 

Indian module and, while no conclusion is being drawn about Mumbai, all the indicators point to an  
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Indian module. It's possible that the same module was there but, as I said, no conclusions have 

been drawn. We have successfully busted a number of modules. I know that it's a statement that 

many of you may find hard to believe, but, it is a fact. We don't publicise this. Even now, I am not 

going to give you details that will alert the adversary. But, we have so far neutralised 51 terror 

modules in the last two years. I will give you one or two examples because some of this is already in 

the public domain. 

Abdul Latif and Riyaz @ Rehan were arrested in Mumbai in March 2010. They had drawn up 

plans to blast the ONGC installations and the Mangaldas Market in Mumbai. They were arrested and 

that terror plot was foiled. I will give you one more example. Zia-uh-Haque @ Abu Abdulla was 

arrested in Hyderabad in May 2010. He was working as an LeT sleeper under the command and 

control of Pakistan LeT commander Rehan based in Pakistan. He was planning a major terrorist 

action against a multinational company. As recently as June 2011, a ten-member SIMI module was 

busted in Madhya Pradesh that was planning to target leaders of the Hindu community in Madhya 

Pradesh and three Judges of the Lucknow Bench of the Allahabad High Court who had delivered 

judgment in the Ayodhya case. I won't give you more examples but believe me, our intelligence 

agencies, both at the Centre and the States, irrespective of the party in power, are working together 

and that is why, we have been able to bust so many terror modules. 

But it is possible that there are other modules we have not yet busted. It is a way of putting 

things. I cannot claim that every terror module has been busted nor can I claim that there is no terror 

module which has slipped through the cracks, nor can I claim that a terror module, tomorrow, will 

not succeed in one of its plots. 

I said yesterday in a lighter vein at a function that busting a terror module is not what you see in 

movies where the hero, as the minute hand of the trigger moves towards 12, he has 60 seconds and 

he got cutting pliers in his hand, he says, “Should I cut the red wire or the green wire?" And when he 

cuts the red wire, the hand goes to 50 or 52 or 53'. That is not the way modules are busted. That is 

dramatized in movies. Busting a module requires painstaking investigative work, identifying the right  
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people. You cannot hit the wrong group. Identifying the right people, working with the State police, 

working with the State intelligence in very close coordination, and then using the State police to 

arrest them. We don't arrest them. It is the State police which arrests them. But we work with the 

State police. All these cases of Mumbai or Madhya Pradesh were done with the help of the State 

police. But there is a pact among intelligence agencies. Nobody says it outside unless it becomes 

absolutely necessary to share this information. So, today, our intelligence gathering has improved. 

Intelligence sharing has improved tremendously. I say this without fear of contradiction that no State 

today is not cooperating with me on sharing of intelligence. Every State, irrespective of the party in 

power, is sharing intelligence with us. We are sharing intelligence with them and we are working 

together to neutralize these terrorist modules. 

Sir, questions were raised about what happened to all these cases in Mumbai. "Have you 

taken action?" I got a list with me. I can share with whoever wishes to read it. In the case of Mumbai 

which Dr Manohar Joshi wanted, I want to inform him that bomb blasts in the Best bus at Ghatkopar 

in December, 2002, trial was concluded, 10 were discharged, 8 were acquitted, and one died in 

police custody, appeal has been filed by the State against the acquittal of five. 

[(THE VICE-CHAIRMAN (PROF.P.J. KURIEN) in the Chair)] 

In January, 2003, bomb explosions in McDonald's restaurant, Ville Parle, blast in train at 

Mulund, 17 persons were charge-sheeted. Trial has not yet started. Then, in four cases which are by 

the same module, December, 2002 to August, 2003, six Best bus blasts in Mumbai, twin blasts near 

the Gateway and the Zhaveri Bazaar, Kalba Devi blast, 7 persons were arrested, trial concluded on 

6th August, 2009. Three accused were discharged. One turned approver. Three were convicted and 

sentenced to death. Appeal by the prosecution was filed in Mumbai against the discharge order; and 

the defence has filed appeals against their conviction. Appeals are still pending. 

Serial blasts in Mumbai trains, 16 were arrested. Trial is on; and the trial will be concluded 

shortly. So, in every case either there has been conviction or acquittal in one case. Appeals are 

pending. Trial is on. We are following very, very closely. I do not think anybody can find fault. The trial 

process in India is very slow and everybody knows that. In a multi-accused trial with hundreds of 

witnesses the process is indeed very slow. 

Sir, NIA has been entrusted with 29 cases. Some of these cases arise out of money laundering  
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to fund terror. Some of these cases arise out of the North East, again money laundering to fund 

terror. But today NIA has major cases of terror of two distinct groups. 

One is those who claim to be jihadi terrorists. A set of cases are with the NIA. Another is right 

wing fundamentalists, fascist groups. A set of those cases are with the NIA. I can take you case by 

case. In many of the cases the charge sheets have been filed and in a handful of cases the trial has 

already started. In several cases there is reinvestigation because ther earlier charge sheet was false. 

There is reinvestigation. I don't want to say anything that will prejudice or harm the persons who are 

being tried. But the NIA today has a very successful record of filing charge sheets. The NIA came into 

existence on 1st January, 2009. It is building capacity, in-house capacity. Twenty-nine cases are 

with it and it has been able to file charge sheets in a vast majority of cases. I think that it has already 

filed charge sheets in over a dozen cases. The NIA has been one of our recent success stories. I 

think, as the NIA develops capacity, it will become like the Scotland Yard or like the FBI a major 

federal investigating agency. 

Now, there is some dispute about how well do we compare with the world? I am not claiming 

that we are the best in the world. But I think that the world's best have also their occasions when 

they stumble and fall. Take, for example, the London bomb blasts. I hope some of you have read Ian 

Blairs' book, the then Commissioner of Police, Scotland Yard. The first bomb blast took place in the 

Liverpool Street-Aldgate East tube station at 8.50 a.m. The second explosion took place in another 

train at 8.50 a.m. The third explosion took place in another tube station at 8.50 a.m. Three bomb 

blasts at 8.50 a.m. At 9.47 a.m. an explosion took place in a bus. The Commissioner, the Scotland 

Yard Chief, got the first telephone call after 9.47 a.m. From 8.50 a.m., when three explosions took 

place in a train, the head of the London Police did not have information. Of course, in his book he 

goes on to say why it happened. He calls it, of course, a great failure of the system. But the system 

failed? The point I am trying to make is that the system can fail. 

The next one is a point which Mr.Arun Jaitley and I discussed yesterday. We tend to believe 

that America has not had a terror attack after 9/11. That is a tribute to America's myth making. That 

is not true. That is simply not true. The first was the Los Angeles Airport shooting in 2002. I will give  
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them date-wise. Then comes the Little Rock Recruitment Office shooting. Then, there is the Fort 

Hood shooting in 2009 when 16 people were killed. Then comes the underwear bomber who almost 

blew up the plane. In fact, he attempted once. It did not detonate. The passengers on the flight, as 

the flight was landing, pounced upon him. There was no intelligence. Then there is the shoe bomber 

and then the Times Square bomber. Now, in some of these cases the Americans have themselves 

classified it as "no intelligence" and in some of the cases they have classified it as "failure of 

intelligence". ...(Interruptions)... Please. Did I say that? Why are you putting words in my mouth? 

We had a serious debate and let us conclude it on a serious note. All that I am pointing out is that, as 

we build capacity, as we improve our system, as our police force becomes better and better, we 

hope to overcome some of the glaring deficiencies in our system. There will be cases where there is 

no intelligence; we must improve our intelligence gathering. There will be cases where there is a 

failure of intelligence; we must improve our intelligence analysis capacity. That is the point I am 

making. Where there is no intelligence, we must improve intelligence gathering and where there is 

intelligence failure, we must improve our capacity to analyse intelligence. 

Sir, let me deal with two or three points which Shri Jaitely made. I want to reassure this House 

on some of the things that are in the process and are pending, that has caused me disappointment. 

The speech that I had made at the Intelligence Bureau Centenary, was a speech on which I had 

reflected for nearly a year. So the questions that I had asked were the questions that had been 

troubling me for nearly a year. You are right. When I said, I know the answers, I won’t give the 

answers," the answer is an obvious answer. It's a rhetorical question and answers are obvious. 

Now, the several pillars on which the new architecture must stand, one is the NIA which is in 

place - I am talking about the Central architecture - second is the NSG which has been empowered 

and spread out throughout the country and the third is NATGRID. Now there is a NATGRID in every 

country. I have been to the USA, France, the UK and Russia. They have a NATGRID. It goes by 

different names. I am willing to have the Chief Executive Officer of the NATGRID brief leaders of 

political parties in a closed door briefing on the safeguards that we have built in NATGRID. When the 

Leader of the Opposition wanted to visit the United States and he wanted a briefing, we sent our 

officers to brief him because he is representing the country, even as a Leader of the Opposition. 
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I am willing to brief leaders of political parties in a closed door briefing. I will ask the CEO to 

brief you. Every precaution that is conceivable, every precaution that has been taken care of in other 

counties of the world, every safeguard, every firewall has been built into our system. We have got 

clearance on the 6th of June, 2011. It will take me 18 months to build NATGRID. Indian software 

companies, let me underline, Indian software companies, are helping us build NATGRID. There will 

be no foreign company involved. It will be completely built by Indian engineers and it will be run by 

Indian engineers. NATGRID will be a reality. At least, the first phase of NATGRID will be a reality in 18 

months. The fourth pillar is NCTC. When NCTC is set up, NATGRID will be subsumed the NCTC 

because NATGRID is intended then to feed the NCTC. NATGRID will have a lot of information, but we 

are going to use it only for counter terrorism. NCTC is dedicated for counter terrorism. Now I am part 

of a Cabinet system of Government. My colleague is here. When you were in Government, you were 

also part of a Cabinet system of Government. I don't have the freedom which the Chinese Interior 

Minister has or the Israeli Interior Minister has. I have to work within the Cabinet system. 

Questions have been raised about the NCTC, we are resolving those issues. The Prime 

Minister has told us that he will have a final round of discussion on NCTC and we will take a decision 

on NCTC. With NIA, an empowered NSG, NATGRID and NCTC, I am confident, we can put together 

an architecture that will considerably improve the intelligence gathering, intelligence sharing and 

counter terrorism capacity in India. It will not happen overnight. The work is in progress. We have to 

work together. States have to work together. All of us working together can build a capacity that a 

country of this size, this spread and this complexity needs. We are a huge country. We are a large 

country spread over several hundred thousand sq. kilometres. We need to build massive capacity. 

The work is in progress and more work will be done. Sir, I think I have answered the major points 

raised by the hon. Members including the hon. Leader of the Opposition. ...(Interruptions)... Now I 

come to the last issue about the judgement. 

I did say yesterday that Chhattisgarh has promulgated the Ordinance. I have asked Orissa to 

consider whether they are inclined to promulgate a similar Ordinance because those are the only two 

States where the SPOs are engaged in anti-Naxal activity. I am reading the judgement narrowly, that 

it applies to anti-Naxal operations. 
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Therefore, I have asked Orissa to consider whether they will promulgate an Ordinance in 

Orissa also. As far as we are concerned, I have done my homework. I have consulted the Attorney-

General. We are on the anvil of taking an appropriate decision and, when we take the decision, I will 

share it with this House. But I entirely agree that, to borrow the words of the Supreme Court, there 

can be no rhyme and there can be no reason for anyone in this country to take up arms to overthrow 

a parliamentary democracy. However well meaning he may be, however highly motivated he may be, 

however altruistic he may be, however pro-poor he may be, as long as we swear by this Constitution 

and as long as we believe in parliamentary democracy, there can be no ground whatsoever for 

anyone to take to violence to overthrow a parliamentary democracy. With that in mind, I will 

approach the judgement and I will share with you when we take a decision. 

With these words, I thank the hon. Members. 

________ 

STATEMENT BY MINISTER 

The situation in Sri Lanka 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, the Minister of External Affairs to make a 

statement on 'The situation in Sri Lanka'. 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): Sir, I rise to inform the 

House on the situation in Sri Lanka. 

There have been a number of requests for Calling Attention Motions and Short Duration 

Discussions as well as Parliamentary Questions on issues relating to Sri Lanka in both the Houses of 

Parliament. I, therefore, propose to make a Suo Motu statement which, I hope, will respond to most, 

if not all, issues of interest and concern to my fellow Parliamentarians. 

The relationship between India and Sri Lanka is based upon shared historical, cultural, ethnic 

and civilizational ties and extensive people-to-people interaction. In recent years, the relationship 

has become multifaceted and diverse, encompassing all areas of contemporary relevance. 

Sri Lanka has borne the brunt of terrorism for nearly three-decades. The end of the long period 

of armed conflict in Sri Lanka in May 2009, left around 3,00,000 Internally Displaced Persons (IDPs) 

living in camps in Northern Sri Lanka and general devastation of infrastructure in the affected areas. 
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